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MR. DEPUTY CHAIRMAN
1~ the afternoon, we have to discuss a
vorv important item and many hon.
Members would like to participate in
that discussion. Treretore, we cannot

adjourn for a lonz time. The House
<tainds adjourned til 2-45 p.m.
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The Hous: adjourned for
lunch at ninetsen minutes
past two of the clock.

» The House reassembled, after lunch,
at forty-five minutes past two of the
clock, THE VIcE-CHAIRMAN  (SHRI
AxBAR ALl KHAN) in the Chair.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF PETROLEUM
AND CHEMICALS

SHRY BABUBHAI M. CHINAI
(Mdaharashtra) : Mr.  Vice-Chairman
T want .0 initiate discuossion on the

Ministry of Petroleum and Chemials.
This Mipistry, as you know, comprises
six departments petroleum. fertilizers,
petro-chemicals,  drugs and  phafrma-
ceuticals, chemicals and allied indus-
tries and the last would be administra-
ton itself. Now, we also have a re-

port bv the Ministry concerned of
606 RS/71--7
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1970-71. It is not my desire to touch
alt the six subjects. [ only want to
stick to pétroleum, drugs and pharma-
céuticals. and if time permits, 1 want
o say something on the administra-
tion of Oil and Natural Gas Commis-
sion. My first subject would be, as
1 said. petroleum. It is very impor-
tant for the ccotiomy of this country
and, therefore, I may go into this sub-
ject in a little detailed way, and I
am sure, Mr. Vice-Chaitman, you
will show vour usual indulgence to

me

Tne demand for petroleum products
in India in 1970 was 18 million tons.
It is rising at the rate of 10 per cent
per annum and in ten yeurs’ time it
would be somewhere between 48 and
50 million tons. The production of
indigenous crude at present is about
6 5 million tons per year of which 3.5
~ 1 -~ tons is produced in Gujarat

¢ rest in  Assam. Production

hese fields is declining. From
venture with National Iranian

Gni Co..  ENT ([talian) and  Philips
(American). India has a share of 1
million ton~ per annum of offshore
Rostam ciude. India imported 11
million tons of crude in 1970 from
Iran and S.udi Arabia at a cost of
Rs. 102 crores. At todays prices the
cost of crude imports in 1980 would
be Rs 400 to Rs. 425 crores. That
is within ten years it will rise from
™ 17 crores to Rs. 400 or Re<, 425
This is the size of the pro-

21 How is India going to pav for
these buge imports for all times to
come ? Both from the point of view
of national security - and economic
development, Tndia must find crude
i’ resources within the country: other-
-2 it will  perish Fortunately
rature has been kind to India. FEven
from the meagre known geological
data, it is clear that oil can be found
in India. What is required is concen-

trated effort to  exploit ocr  patural
resources,
I shall burden the Minister  with

charges of corruption and inefficiency



Discussion on the
working

[Shrt Babubhat M. Chinai,]

195

m ONGC provided 1 have enough
tme after mahing my observations on
both the subjects as } have stated be-
fore. But one must not torget that the
size of the problem 1s so large that a
single Government agency like the
ONGC or Od India cannot produce the
resulty that the country needs. The per-
formance of the ONGC and Oil India
was as follows : N

ONGC started operations in 1959,
The number of wells drilled till the end
of 1969 was 760 and the outlay il the
end of 1969 was Rs 324 crores. Total
crude production upto the end of 1970
was 19 m. tonnes. The present crude
production rate 1s 3.6 million tonnes a
year

Oil India started operations in 1959
The number of wells drilled upto the
end of 1969 was 290. The total crude
production upto the end of 1970 was
15 mullion tonnes. The present crude
production rate i» 3 million tonnes per
year

No one can teel proud of this achie-
vement. And 1 am sure my triend Shri
Seth1 who is sitting opposite to me will
also share my anxiety and view on this
subject.

O1l  exploration is a very expensive
business. It requires, in addition, highly
skilled technicians and very sophisticated
plant and machinery India has neither
the capital, nor the technical resources
to undertake this colossal task on a de-
partmental basis  We should follow the
example of England and Australia. A
socialist government in U.K under Mr.
Wilson opened the whole of the North
Sea to anybody who could first satisfy
the government that 1t had (a) techni-
cal know-how to operate in the difficult
North Sea- and (b) had money. Aus-
tralia went onc step further It opened
the whole country to anyone who was
willing to invest in oil exploration 1t
offered tax incentives of a magnitude that
as many as 121 companics were engaged

[RAJYA SABHA ] of Muustry of Petroleum
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in exploring aul in 1968. The proof of the
pudding is 1n the eating of it. Today huge
ol fields have been discovered in the
North Ses and Australia. Ten yeaws
ago, Australiy did not produce even a
single tonne ot oil, but today 1t is able
to meet not only its domestic require-
ments of 2.5 mullion tonnes, out also 1s
ready to export. And Ipok how the
country i1s booming. Its growth rate 18
ncarly 15 per cent.

The fear ot the Government of India
1s that it the toreign ol companies who
have the know-how and the money are
allowed to explore oil in India, then
India’s sovereignty will be affected and
these companies will take too much pro-
fits out of India. Has Austraha’s or
England's sovercignty been affected ?
Is there not an economic boom in Aus-
traha ? We can worry about too much
profits later, let us first find ot in India
and save Rs 400 to Rs. 450 crores of
foreign exchange.

ONGC and Ou India alsonc cannot
vndertake this huge task. Time is run-
ning out If we take 4 {o 5 years to
sign a contract for a single drilling rig
with Japan, we will not make any pro-
gress. Let ONGC carry on, but seek
also the help of all others. [ makes no
difference if they are Russians, Ameri-
cans, English, Germans or Japanese.
Let us have them all, but let us get on
with the job on a war footing No
time can be lost,

The country by 1980 will aeed 50
muhon tonnes of refining capacity. Re-
fineries are cxpensive. Save capital ex-
penditure by making the maximum use
of existing refineries. Expansion is
cheaper than buwilding a brand new re-
fincry. If India had unlimited money
and foreign exchange. we can have re-
fineries in each and every State in India.

To expand the existing tefineries,
both in the public and private sectors
by 8 million tonnes, it will cost Rs 50
to 60 crores, but to build 8 million
tonnes of refining capacity in the public
sector and to expand the existing public
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sector refineries only will cost Rs. 180
crores. Why waste the spare capacity
available with the private oil companies?
}f you are worried about these com- |
panies taking profit out of the country,
tell them to buy goods and services in
India equivalent to the additional profits f
so that India can earn foreign exchange. |
These oil companies have the tankers

and the drilling rigs in the Persian Gulf.

Ask them to have them overhauled and l
repaired at the Mazagaon Docks. |

would only give you one example. I am

told that one rig was overhauled a year (
ago at the Mazagaon Docks and it
carned Rs. 60 lakhs in foreign exchange.
Ash these ol companies to buy i India
their requirements just as they do
Japan and Singapore. Make your prices
competitive and attract toreign trade to
India by using the big industrial com-
panies. Not only the oil companies.
but also all the foreign companies—en-
courage them to buy in India and, if
necessary, force them. But don't waste
the natural assets because you do not
like to sece them taking profits out of
the country. This iy the best way of
cnsuring economic growth.

For a vast country like ours, it is
necessary from the national security
angle as well as from the point of view
of saving costs that more pipelines are
built. There should be a pipeline trom
Bombay to Poona and Bhusawal and
the Bhusawal pipeline should be linked
with the Haldia/Barauni/Kanpur pipe-
line. T1f you have pipelines, vou can
move feed-stocks of the right type to
the land-locked States and build fertii-
zer plants and petro-chemical complexes
for these States. For too long the
country has adopted a negative attitude,
an attitude that 1s based on fear of
fereign capital and expertise, What we
need is a positive approach. What we
want is rapid economic development.
That is not possible unless crude oil is
discovered in India. AN our energies
should be directed to the exploration
production of crude oil. Discover crude ,
or perish ! The ONGC alone cannot
do it. Let us not he suspicious of |
foreigners, Work in co-operation with |
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them and achieve the country’s goal of
scif-sufliciency in the shortest possible
lime.

In Australia, the chances of finding
ol were rated very low till the early

sixties. The Fedcral Governmemt Aus-
tralia endeavoured to encourage the
search tor petroleum by creating fa-

vourable conditions ...

SHR! JOACHIM ALVA (Nominat-

ed) Australia is a subsidiary of
Amerticu.
SHRiI BABUBHAI M. CHINAI :

Beg your pardon ?

SHR{ JOACHIM ALVA : { said that
Mstralin is a subsidiary of America.

SHR1 BABUBHAI M. CHINAI
Why are vou allergic to America and
Australia? Any time any Member m
this House mentions anything good about
America or Australia, my friend, Mr.
Alva, is so allergic that he always gets
up and interrupts the Member concern-
ed. But. if any free tip is allowed on
behalf of America, he will be the first
to go and he won’t refuse at that time.

SHRI JOACHIM ALVA : I am not
a4 member of the Federation of Cham-
bers of Commerce & Industry and I am
not a black marketeer.

THE VICE-CHAIRMAN (SHRI
AKBAR AL] KHAN) : Order. order.
plcase.

SHRI BABUBHAT M. CHINAI : Sir.
I would tell my friend, Mr. Alva, this.
So far as 1 am concerned, please do not
disturb me. He will get bricks against
bricks.. .

SHRT JOACHIM ALVA .
a black marketeer.

SHRI BABUBHAI M. CHINAI : ..
and he will get it back and he will have
1o repent for it. He has tried it several
times and today also he has tried.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALT KTHAN) : Order, order.
please. No personal references, please.

I am not
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SHR1 BABUBHAIL
Thank you.. Sit.

SHRU JOACHiM ALVA : What is
wrong in saying that Australia is the
subsidiary of Amgrica?

SHR¥ BABUBHAI M. CHINAI :
The Federal Government of Australia
endeavoured to encourage the search
tor petroleum by creating favourable
conditions for individuals and com-
panies willing’té engage in exploration.
As’ a result, as many as 121 companies
were engaged in exploration activity at
the end of 1968. and within a short span
of § to 10 years. Australia now not
only meets a major proportion of its
annual requirements of 28 million ton-
nes from indigenous sources. but alsa
cxpects to export -urplus crude oil in
the near future to earn valuable foreien

M. CHINAIL

exchange The incentives given by the
Australian Government included. the
followning terms

Subsidies

The Government provided for cusn
subsidies or grants to be made available
towards the cost of exploration. The
amount of subsidy varies between 30 to
40% of the direct cost of operation.
depending on the - circumstances. As
large discoveries began to be made, the
Government became more ' selective
in granting these subsidies, for example.
no subsidies were granted for further
operations within a designated radips of
a discovery well,

A stipulation attached to the graut of
a subsidy is that 41l geophysical and geo-
logical information from the subsidised
operations must be passed to Govern-
ment who has the right to publish it
within six months of completion of the
operation concerned In this way, in-
formation becomes available to other
cxplorers at no cost Any subsidy must
ultimately he repaid, if and when oro-
duction results from a subsidised onera-
tion

3 M.

The Government sllows certain taxa-
tion concessions to both investors and

[RAJYA SABHA ) of Ministry of Petroleum
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prospecting gompanies to encourage the
search for pefroleum, Investors are
permitted, for tax purposes. to deduct
from. their assessable income all sums
paid for shares issued by petroleum
search companies in respect of applica-
tion. allotment, call moneys. expenditure
on purchase of rights to prospect, pre-
limjnary expenses incurred in the ror-
mation of exploration companies and
certain items of operating expenditure.
These deductions are allowable only if
a petroleum search company elects to
forego an eguivalent amounft, when in
the evert of commercial production,
capital expenditure is claimed as a de-
duction for tax purposes. Most Aus-
tralia search companies have elected to
pass on this benefit to their sharcholders.

As soon 2s a companv begins to de-
tive net income from the sale of petro-
leum it is permitted to deduct the capi-
tal costs of both prospecting and pro-
duction from its incomwe

[he general effect of these conces-
sions is to exempt a company from pay-
ment of income tax on profits derived
from the sale of petroleum and its pro-
ducts until such time as the capital
expended on prospecting and production
has been recouped, a company making
a profit from the sale of petroleum is
liable to pay taxation at the same frate
47.5

per cent.

Anyv dividends paid by a producing
company out of income not liable to
tax in the hands of the company itself
are likewise exempt from tax in the
shareholders’ hands.

Petroleum prospecting and producing
companies are exept from the payment
of sales tax on much of the equipment
required for carrving out their opera-
tions,

In addition to these inducements the
Australian Government in 1965 gave
further encouragement to exploration
bv setting for a period of five vears. a
bonus price for any crude discovered.
The price formula adopted was based
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on posted prices for imported crudes,
adjusted for quality, plus freight, plus
an Incentive margin of US 75 c¢. per
bl. compared to about US $ 2.48 for
similar quality non-discounted Middlc
East crude delivered to Brisbane. Under |
these arrangements the Government
laid down not only that Refiners should
pay the bonus price but that they should
also be responsible for taking delivery
of their share' of this crude direct from
the producer’s terminals,

»ince September 1970, prices of in-
digenous crude are based on  Cimport
parity is based on the posted prices, less
discounts, ¢f the principal crudes im-
ported plus average overseas tanker

[20 JULY

freight, plus average wharfage and other
landing costs plus a quality differential
less the average freight cost of deliver- '
ing Australian oil to the refineries from }
the port of delivery by the most econo- |
mical means possible. i
J

The favourable conditions created by
thc Government have resulted in proven
established reserves of over 230 mil-
lion tonnes and a production rate of
over 16 million tonnes in 1970.

Now. I would like to make a tew
«cbservations on Drug Price Control.
There is no doubt that the prices of
-drugs have shot up even after the heroic
eflorts of the former Minister of Health !
and the Minister for Petroleum and |

Chemicals to bring down drug prices.
1 have no doubt that the main factor
responsible for the high prices of drugs ,
is the inefficient management and the
high cost of production in our public
sector production urnits. This has led to
a system of canalised imports where the |
c.if. cost is much lower and the cost‘
of production of the public sector units |
which are exorbitantly high, being ’
pooled together. The prominent unitsl
in the public sector are the Hindustan ‘

]

|

I

Antibjotics and the Indian Drugs and
Pharmaceuticals Ltd., having two drug
plants. one at Rishikesh and the other
at Hvderabad.
reported

These units have been

to be incurring losses. For
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example, Folic Acid for which the c.ii.
price works out to Rs. 600 per kg., has
a pool prices of Rs, 1,312 per kg. In
1espect of Vitamm B2 the c.if. price
being Rs. 205 per hg.,- and the pool
price is Rs. 682 per kg. Examples can
b¢ muitiplied for a number of items.
My point is to clearly demonstrate that
among the factors responsible for high
prices in the country, the most impor-
tant one is the abnormally high cost of
indigenous production. Whatever the
piice of import substitution, it is high
time these units are placed on u more
efficient basis and the consumers spared
the consequent profiteering and exploi-
tation. The second factor is the role
which the STC is playing particularly
m respect of profiteering. It imports at
« much lower price whereas the selling
price in terms of profit ranges from

25% to 325% according to the item
concerned. This is illustrated by the
prices charged tor Sulphadiazine and

Folic Acid. To this must be added the
wcreased taxes both Central and the
State and the cost-price spiral conse-
quent upon the inflationary policies of
the Government which has made the lot
o{ the common man extremely miser-
oble in respect of one of the most vital
necessities of life. Various Parliamen-
tary Committees and Reports have
pointed out that the surgical instruments
manufactured under IDPL are not the
tools which the surgeons use today, At
Rishikesh the IDPL is not able to use
even 20% of the installed capacity. A
pertinent question that emerges in this
connection is : Is it not possible to re-
duce the large many varicties of the
same preparation without any basic or
fundamental difference in their thera-
peutfic or curative value.to a reasonable
proportion so as to avoid the prevalence
of wide varience in prices ? The Tariff
Commission had some revealing figures
in regard to the wide variation between
ex-factorv cost and the retail prices.
The bulk selling prices of basic drugs
and formulations range from 160 to
350% of ex-factory cost whereas the
mark-up for retail prices varied from
660 to 2.000%. Tt is true that drugs
cinnot be placed on par with  other
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commercial items since it involves an
element of health hazard.
appreciating this factor there is consi-
derable scope for cffecting a reduction
in drug prices on a rational basis. In
countries like Scandinavia, we are io-
formed, multiplication of similar drugs
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is not permitted.

1 am the only speaker on my side.

THE VICE-CHAIRMAN
AKBAR ALL KHAN) .

{Time bell rings.)

standing is. ..

SHRI A, D. MANI (Madhya Pra-
He is making an
Let him be allowed,

VICE-CHAIRMAN
Akbar Ali Khan) : I do not need your

desh)
point.

THE

advice, Mr. Mani.

SHR! BABUBHAI
The last point is in connection with the | odd were not linked to the

ONGC and its

Even while

The wunder-

important

working.  The period
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Public Exchequer and inflating the pri-
vate und secret accounts of the ONGC
bosses. Not that these shady deals and
fiadulent projects got away unnoticed.
The reports ot the Comptroller
Auditor General of India, persistently
point out the missing accounts links and
aubious ways of handling public money
by the ONGC bosses. However, these
super-creatures seem to be more power-
ul than the law of the land. They con-
tvmptuously ignore the Auditor General's
observations and the decision of the judi-

and

(SHRI | cial courts of India. In the same way

they flout the findings of the Parliamen-
tary Committee on Public Undertakings
and laugh at the public who cry against
their misdeeds. The ONGC ILCS.
gang once again proves that there never
was nor there is anything Indian or

(Shri | Civil or of Service about the L.CS.

I will quote two or three

No physical verification of the

examples
and close my observations. In 1960-61
M. CHINAI : | stores and spares worth Rs. 4 crores
invoices.

stores

i962~1966 was a period of perils for | was conducted during 1959-60. This is

cur country.

our territorial integrity.

any cost.

China had invaded our

borders and Pakistan ventured to violate

therc in the Audit Report of the Direc-
tor of Commercial Audit, May., 1963,
Our economy ' for the period 1960-61.
needed to be put on a war footing at
Our young soldiers and offi- In 1961-62 there was a loss of

cers were dying on the field of battte | RS 1.92.793.50 on account of faulty

and

of

uncertainty  had
Nation's mind.
tical and dangerous period
super bosses were minting money out
the nation’s woes.

sperit was their profit.

public organisation
source of huge profits for
certain

and

emergency  conditions

offered them a windfall
During 1962-66 the ONGC en-
tered into several shady deals involving
crores of rupees with foreign

gains.

nies.

It was during this cri-

The country’s
story  of
the ONGC affairs from 1962 to 1966 is
a story of treachery and treason. Even
before 1962, the bureaucratic
was well entrenched into the

into

1962-1966

t
clique of accepted procedures.

gripped  the | Cotimates. This refers to the Anklesh-
war Pipe Line Project in Gujarat. The
that the | case involves may more bunglings and
was investigated by the Special Police
Establishment but was hushed up.

There was a damage of Rs. 63,900
due to misuse of machinery in violation

S ONGC. | There was a further loss of Rs. 40,000
This clique had managed to turn this | due to overpayment of compensatory

perpetual | allowances.  An extra expenditure
themselves

of

Rs. 27,380 was incurred on account of
contracting firms. The | licence fee against the stipulated proce-
dure Rs 10 crores worth of goods have
ill-gotten | not been accouated for. Rs. 156.56
lakhs worth of stores in transit not cor-
related with payments already made.

A

compa- | sum of Rs. 2.60 lakhs was paid as de-

started. resulting into huge losses to the  goods.

Many fraudulent projects were murrage for carelessness in clearing the
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In 1962-63 Rs. 97.580 was paid as
rent ‘for fire engine, when the total cost
of pwchasing this egiupment was
Rs. 96,000. The wilful delay in placing
the puichase order has resulted in a loss
of Re. §7.580. There was a loss of
Rs. 3,00,540 due to short landing and
improper handling of delivery. Rs. 7.02
Jakhs was overpaid to foreign companies
in toreign exchange. Rs. 4,53,509.70
worth non-consumable and non-capital
items were unaccounted for with respect
to he Shahjahanpur Project.
Rs. 3,38,51,821 worth of capital equip-
ment in transit and stores was unaccount-
ed for. Rs. 5,02,06.547 worth stores
and spares in transit were not properly
accounted for and wilful duplication in
the statements is suspected, Rs. 4.7
lakhs worth materials were omitted. In
addition, several projects furnished state-
ments ot materials in  transit without
vatuation, 44 items consisting of 225
packages in case of one project alone.
Total omissions consist of several lakhs
of rupees.

SHRI A. G. KULKARNI
rashtra) : 1Is this Jayanthi
Company accounts or what?

(Maha-
Shipping

SHR] BABUBHAI M. CHINAI:
This ic all the Audit Reports of the
ONGC. There was overvaluation to the
tune of Rs. 16.60 lakhs of stores lying
at Calcutta. Rs. 9.11 lakhs were fraudu-
fently duplicated as stores in stock as
well as tores in transit.  Fraudulent
undervalt ation to the extent of Rs. 5.65
lakhs of capital and spares, Rs. 5,09,929
was advanced to the CPWD for cons-
truction works not at all accounted, the
final  expenditure incurred  being
Rs. 7,14,106. Rs. 24,076 was paid to
CPWD for maiataining two jeeps also
given by the Ex. ONGC. One of the
jeeps has disappeaczd leaving behind no
address

Sir, finally, according to the provi-
sions of Chapter T1[ of the Accounts
Manual of the Commission the Anonual
Accounts of the projects are required to
be checked by internal audit before their
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ever, noticed that the accounts for the
year 1965-66 had been test-checked by
the internal audit only in respect of nine
units out of the 29 units., Then, Rs. 5
crores infructuous drilling projects in
the Ganga valley. Without inviting
global tenders the contracts were given.
This does not mclude ONGC’s expendi-
ture on their own men and materials.
Then, there i Contract No. 2 for Rs. 5
crores with Snam-Saipem, ENI. The

same fraudulent bungling, the same
modus operandi. This refers to drilling
in Punjab area, contract signed on
13-5-1963. This does-not include what

the ONGC spent on men and materials
and other services. Then, Rs. 2 crore
drilling contract signed with Forasol on
17-2-1964  Excluding its own expendi-
ture on men and materials and other
services for operations in Jaisalmer arsa,
they are paid in Francs 106,26.000 plus
Rs. 18.94,000.

Al these facts show that there ig
something wrong somewhere in this
Ministry, [ am giad that the Govern-
ment has appointed a Committee very
recently to look into the working of this
big organisation and 1 would say the
white elephant of this particular Minis-
try, but one thing is not acceptable to
me and it is this. The Committee, . which
has been recently appointed, has got as
Chairman one who was a Minister of
this very Ministry and one who had to
leave in very peculiar circumstances.
That very man has been made the
Chairman and this organisation is a
child of that Minister and. therefore, 1
am afraid whether the finding of this
Committee ...

SHR{ JOACHIM ALVA: A ven
upright man He iy a very poor ma
now.

SHRI BABUBHAI M. CHINAI

That is all right. That is what M

Alva thinks of him.

THE VICE-CHAIRMAN (SH}
AKBAR ALI KHAN) : No interru

submission by the units to the Headquar- | tions please.
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SHRI JOACHIM ALVA:
very poor man.

SHRI BABUBHAlI M. CHINAIL:
This is what 1 was expecting from Mr.
Alva, 2

SHRI JOACHIM ALVA : Why not ? |

207

He is a

SHRI BABUBHAI M. CHINAIL:
Therefore, 1 bave my own doubts
whether we will have an impartial report
on the working of the ONGC. 1 wish
the Government had taken some care
before appointing the Chairman. I also
want to focus the attention of the hon.
Minister to the fact that | am prepared
to submit many more such fraudulent
deals which thic Ministry has done. For
want of time it i« not my desire to go
on repeating them one after anather,
but if my friend, Mr. Alva, is very
anxious to know all these things, he will
be given in the Lobby.

THE VICE-CHAIRMAN
AKXKBAR ALl KHAN): Mr.
Aiora,

{SHRI
Arjun

SHRI1 JOCACHIM ALVA : 1 want to
say one word. ..

THE VICE-CHAIRMAN
AKBAR ALl KHAN) : No, nc.

' SHRI JOACHIM ALVA: He has
made allegations against me and I must
get cne minute. . .

(SHR1

SHRI BABUBHAI M. CHINAL:

What allegation have 1 made? 1 have
made no allegation against you,

SHR1 JOACHIM ALVA: One
minute. This is personal. He said I

have had lots of free trips, Now, 1 want
to tell you that ¥ had ten trips and most
of them had been on my own, except
that T went at the expense of the Gov-
eroment of India twice to Africa and
Austraiia in Air-India ...

SHRJ BABUBHAIL M. CHINAL : Mr,

[RAJYA SABHA 1 of M.ustry of Petroleum

Alva, how many f{ree trips? Narrate
hem. 1 am prepared to prove that
ou had free trips at the expense of the
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Government, not one but several. Do
not try to show that you are innocent.

THE VICE-CHAIRMAN  (SHRI
AKBAR AL} KHAN) : You have had
your say.

SHRI JOACHIM ALVA: He dJdid
not say that he gave money, donation to
the Prime Minister, through an M.P. in
the Lok Sabha. He said he gave money
to the “National Herald”. He wrote a
letter to the Prime Minister. He said
no grudge against anybody. I have had
most of the trips at my expense alone.

(Znterruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) : No more. Mr.
Arjun Arora.

SHRiI JOACHIM ALVA: Big busi-
ness do not want us even to speak.

SHRI BABUBHAI M. CHINAIL:
What a compariscn between Mr. Alva
and Mrs. Alva who was occupying that
august Chair, What a comparison be-
tween her husband there and her beha-
viour.

SHR1I JOACHIM ALVA: De not
blackmail.

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN) : Now, MIr.
Arjun Arora.

SHRI ARJUN ARORA (Uttar Pra-
desh) : Sir, my friend, Mr. Babubhai
Chinai, was very much worried about
the cost of the drugs produced by IDPL
and he compared that with the price cf
imported drugs. For his benefit. ..

SHRI BABUBHAI M. CHINAI:
Pooled price.

SHRI ARJUN ARORA : Let it be
pooled price or any price of a foreign
produce and an Indian produce. For
his enlaghtenment and for his further
enquiry I poini out to you, Sir, that
caustic soda is not manufactured in the
public sector. It is manufactured in
the private secter  and privase  sector
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alore lts price has risen trom Rs. 1100
per metric tonne to Rs 4000 per metric
tonne, and this has happened within the
last two years This 1s the performance
of the private sector (Interruption)
One of the verv well known private
sector enterprises 15 Nocils of Mafatlal-—
and Shr1 Babubhat Chinai and ‘tus
friends like to cite the names ot Tatas
and Mafatlal as a different type of mdus-
trilists  During the last one year of
Nocils ot Mafatlal, of the private sector,
have imcreased the prices of some of
therr products by 100 per cent Wha.
they were selling last year for Rs 1809
per metric tonne 18 sold by them todav
at Rs 3500 per metric tonne 1 have
got details but 1 will not go 1nto them
I will pass them on to the Mimster with
a copy to Shri Babubhat Chinar  Shu
Babubhai Chinar may apply some moral
pressure on the producers of caustic
soda and on Nocil not to indulge in
profiteering of the woist order And
of course if Shri Babubhar Chinat
bring down prices, T hope the Mimster
fails to exercise moral pressure and
will bring some measures agamnst them

SHRI A G KULKARNI One small
request You send a copy to Shn
Mafatlal who 1s the Chairman of the
Fair Practices Association of India

SHRI BABUBHAI M CHINAI

I want to make one thing clear 1
hold no brief for anvbody who 1s pro-
fiteering and much less for Tatas,
Birlas or Mafatlals Therefore, 1t may
not be pomnted out to me, it may be
pomnted out to them, and any assistanc.
Mr Arora wants may be addressed to
them

SHRI ARJUN ARORA That
why I said I will write to you My
only pornt 1s that Mr Chinai 15 a
clean man, but he sometimes gnves the
impression of holding the brief for the |
private sector which 1s composed most-
ly of unclean people That 1s his diffir-
culty a clean person has to cham-
pion the practices of unclean persons

SHR1I BABUBHAI M CHINATY
I concede that 1 am a champion of !

18
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the piwate sector but that does not

mean that 1 hol¢ brief for them, Ths
is my conviction.

SHR1 JOACHIM ALVA - It 18 a
whole tribe of R'ackmarketers

SHRI BABULBHAI M CHINAI
Nobody veads your Forum

(In crruption)

THE VICE-CHAIRMAN (SHRI
AKBAR AL] RHAN) Mr  Arora
you continue

SHRI ARJUN ARORA I hope

you will please take note of the time
taken 1 this J el between Mr Chinas
and Mt Alva «nd not ring the bell

Mr Chinar hrushed his  very com-
prehensive attack on this Ministry with
an attack on the ONGC and he gave
some detalds which appeared impres-
sive 1 hope the Mumster will give a
replh to them That 15 his busmess.
But s a humble Member of Parha-
ment and as a humble citizen of this
country T feel 1t 1s my duty to submut
to you, Sir, thit this country produces
seven million tonnes of crude per year,
thanks to the work done by the
ONGC

AN HON MVEMBER And Mr
K D Malaviya

SHR1 ARJUN ARORA A d
much of that work was led by Mr
K~ D Malavya for whom I hold no
brief

SHRI MAN SINGH VARMA (Ut

tw  Pradosh)  In spite of all  thes2
scandals
SHRI ARJLN ARORA In spite of

all the shortcomings that Mr Babubhat
Chinar and the Jana Sangh may point
out it 1s the ONGC and the ONGC
alone, which has led to the production
of seven muillion tonnes of crude
this countrv very year

SHRI BABUBBAI M CHINAI:
These are all
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SHR1 ARIJUN ARORA: And as |
for as Mr., Malaviva is concerned, I
hold nc brief for him. He is a Member
of the other House elected recently, he
won the confidence of the people in
spite of what is said against him,

i

Sir, T congratulate Mr. Scthi for
heading this Ministry which is doing
a very impertant work. Those who are
familiar -ith something of the oil in-
dustry ‘n the world know that oil is
a very slippery and very powcrful busi-
ness, There are for example six or
seven big oil companics—they are
called the' seven sisters—who are do-
mipaticg the world oil market, oil pro-
duction, refining and distribution. The
Socialist countries have broken their
monopoly and in this country the
ONGC and the Indian Oil Corpora-
tion have also broken their monopoly.

Sir, the Indian Oil Corppration is
one of the rare public sector corpo-
rations which make satisfactory profits.
During the last five years the profits
have risen from Rs. 74 lakhs to Rs.
24 crores,

AN HON. MEMBER : The consu- |
mer is not affected ? ’

SHRI ARJUN ARORA : Well the
consurer pays the same price for the
products of the Indian Oil Corpora-
tion as he pays for ESSO, Caltex and
Burmah Shell because in this industrv
and in this commodity, the price all
over the country is the <ame for the
consumer, except the local taxes.

SHRI BABUBHAI .
what is the insestment ?

CHINAT :

SHRI ARJUN ARORA : I am com-
ing. The investment of Indian Oil is
much less than many public sector
corporations. The tarnover of Tndian !
Oil is increasing every vear. The turn- |
over has increased three times during;
the last six years and today, Mr. Prem |
Manohar, the manufacturers of chemi- i
cals
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SHRI PREM MANOHAR (Uttar
Pradesh) : It is a consumer article.
People cannot do without it. So the
monopoly does not go to the ONGC

SHRI ARJUN ARORA : The Indian
Oil Corporation holds no monopoly.
Mr. Prem Manohar can buy his raw
materials from Burmah-Shell. He is
not bound to buy them from the Indian
Qil Corporation.  And Mr. Mani, if
he owns a car, can run it on Burmah
Shell petrol,  But the fact is that the
turnover of Indian Oil has increased
three times during the last five or
six years, That is a performance on
which we should congratulate the In-
dian Oil Corporation. Sir, he talks of
investment. 1 am glad that as far as
investment is concerned, the Indian
Oil is investing its profits in the correct
direction. The Haldia Refinery is be-
ing built with an investment of Rs. 70
crores by the Iadian OQil Corporation
by its own internal resources. That i8
something of which we in this country
should be proud.

Sir, the
bution of

production of oil, the distri-
oil and the handling of oil
are very important for this country.
Not only production, but production
and distribution, both are important.

[THe Vice-CHAlRMAN (SHRTU A, D,
Mant) in the Chair.]

We know when Pakistan attacked
us in Gujarat, some of the foreign oil
companies did some mischief, We now
also know that whenever there has
been a crisis there have been occasions
when forcign oil  companies played
mischief. -

Today the work of the O.N.G.C.
with regard to the production of crude
has become verv important because
much of the crude imported into this
country comes from Iran. Now, Iran
has its own politics, its own political
rclations, and the Western oil com-
panies do not merely produce and sell,
do not merely make -profits, they are
not merely commercial enterprises. Qil
companies in several countries, particu—
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larly in  Latin  America have
known to overthrow the Governments.
(Interrurtion by an hon. Member) Of
course, they will not succeed in this
country but they go on trying,

AN BON. MEMBER : We will not
allow

SHRI ARJUN ARORA: Thank
you for the confidence. Oil 1s impor-
tant for sccurity. It is also important
for production. Till sometime back we
could zzy that oil was important for
indus' 'l and chemical production.
Todav o1} has acquired a place in our
agnicuiturel production also, a very big
place because our agriculturist is  in-
creasing’v taking to tractors and to the
use of rertilisers and chemical fertili-
sers are also a product ot the petrolenm
industiy.

Sir, today we are faced with the
problem of what to do with the three
Western o1l companies. In spite  of
what others may feel, my clear-cut sug-
gestion to Mr. Sethi is to nationalise

them bucause nationalisation of the
three Western oil companies is the
cheapest ‘or the country,

SHR] NIREN GHOSH: (West

Bengal) ; May [ know, Sir, if it is
a facr that Mr. Triguna Sen, when he
was in charge ot the Ministry, recom-
mended nationalisation of these three
oil companies but the Cabinet has so
far shelved it?

SHRI ARJUN ARORA : T thought
Mr. N° »n Ghosh knew that T have no
access o Cabinet papers.

SHR)] NIREN GHOSH : You have
no access to Cabinet papers but you
have access to Cabinet ears.

SHRI ARJUN ARORA : I really do
not ¥row what Dr. Triguna Sen re-
commended and why that recommen-
dation was accepted or not accepted.

Sir, as far as these these three West-
ern oil comparies are concerned, their
futare is on the agenda. They have
made -he Government a very ftricky
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offer. They say, “You become our
partners, and become 51 per cent
owners ot the three Western oil com-
panies.” Of course, they reserve the
management to themselves, they re-
serve the sources of crude supply to
themsclves, and they in effect want to
prolong the concessions which they got
in the early ‘fifties. Sir, I would sug-
gest that we should not fall into that
trap. Even the present situation in
which the three oil companies exist as
foreign companies, bringing their own
crude at their own price which they
dictate, is hetter than our Government
becoming pattners in sin, We will be
made to pay more 1 foreign exchange
as their profits and for crude if we be-
come partneis than we do now Of
course, it we nationalise them and everr
pay compensdtion as laid down by the
Supreme Court—IJ say erronously laid
down by the Supreme Court——even
then we can nationalise them in Rs. 50
to Rs. 60 crores. Why doesn’t the
Government take that step? Sir, a
small country like Ceylon had the
courage to nationalise all the foreign
oil companies operating in that country.
Why can’t this Government with a mas-
sive mandate of the people, with more
than two-thirds majority in the © Lok
Sabha, and with many people willing
to help it in the Rajya Sabha have the
courage to nationalise the three Western
oil companies and have in this coun-
try one untform system of distribution,
cne uniform svstem of production ?

SHRT BABUBHAI M. CHINAIL:
And corruption. A uniform system of
corruption will also come with it,

SHR] ARJUN ARORA : Tax eva-
sion indulged in by the friends of Mr
Babubhai Chinai is the worst form of
corruption

SHRT BALACHANDRA MENOM
(Kerala) : That is one form.

THE VICE-CHATRMAN  (SHR
A. D. MANI) : Mr. Arora, you go o
developing vour points,

SHRI ARJUN ARORA: If T a
interrupt:d, T must meet the intecry
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tion. As you know, Sir, 1 am beyond
the age of a school boy debater who
reads from a written text. [ am a
Parliamentarian of some standing, pro-
bably the same as you, So. I must
meet all the interruptions and the day
1 find T cannot, 1 will resign and go
home and rest. And I assure you, I
will never read a speech prepared by
somebody elsc.
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SHRI BABUBHAI M. CHINAL:
You cannot accuse me of that. T have
been doing it myself.

(1nterruptions)

THE VICE-CHAIRMAN  (SHRI

A. D. MANI) : Order please. Mr.

Arora, you go on making vour points.

SHR1 ARJUN ARORA: My
friends intcrrupt me more than my op-
ponents,

THE VICE-CHAIRMAN
A. D. MANI): No
pleasc,

SHR! ARJUN ARORA : If 1 were
a believer, 1 would say “God save me
from my friends like Mr. Kulkarni.”

(SHRI1
mterruptions.

Sir, the estimated demand of crude
at the end of the Fourth Five-Year
Plar is about 28 million tonnes. We
in this country already producc 7 mil-
lion tonnes. And if what is being done
about the off-shorc drilling is a success,
'we will be in a happy position, what-
‘ever Mr. Babubhai Chinai may feel.
‘But, Sir, we must think of alternative
sources. While our first effort
be oil exploration inland and off-shore,
we must also be in search of alterna-
tive foreign sources. And my submis-
sion to vou, Sir, is that reliance on the
threc Western oil companics and their
own bsources of crude is not a reliable
alitrnative. The UAR has recently
struck oil—1 do not remember  the
1ame of the place—and it is in scarch
f buvers 1 hope our Government,
he Ministry, the 10C, will take it up
it the highest level. Similarly, the
JSSR produces more than 30 or 40
mes of crude that we require. The

should ‘
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USSR is exporting oil not only to Eas-
tern European democracies but alwo
tc Western Europe, [Ttaly is one of
their biggest buyecrs, Knowing the re-
lations between the USSR and  this
country | suggest that the avarabihty
of Soviet crude sor this country should
be explorzd at  the highest political
fevel. Not only Mr. Sethi, but our
Prime Minister should take it up with
ine appropr.ate Soviet authority, In
the next Kosygin-Indira Gandhi meet-
ing the availability of Soviet crude to

India should te on the top of the
agenda
SHRI CHITTA BASU (Wzst Ben-

gal) : What ahovt Bangla Desh?

SHRI ARJUN ARORA
Desh was discussed this morinne,

Bangia

Sir, 1 was saying that nationalisation
of the three Western oil companics will
e cheapter economically and political-
ly a more relicble arrangement. We
have oot cnemies and some people in
this country live under the constant
threat of war by one or the other of
our neighbours. 1 expect that those
people who day in and day out talk
of a threat of war—of cpurse, Yahya
Khan has threatenred a war according
to this morning’s newspapers, and that
changes the political situation—cannot
go on complaining against rhe United

States’ supply of arms to Pakistan
and still allow Caltex and ESSO, the
American companies, to operate

India and confrol the most vital mate-
rial, both in defence and in peace,

I am a supporter of the Governmert.
1 am a supporter of the public sector.
But I am not a supporter of the mis-
takes made by the Government. 1
am not a supporter of the inefficiency
in the public sector. Sometimes it ap-
pears the ways of the Government are
inscrutable.  The  chairmanship  of
ONGC—well, both Mr. Babubhai
Chainai and I agree, it is a big orga-
nisation; 1 say it is great. he says it is
big—is vacant for about one vear This
Government should be able to find
somebody to take that post ...
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SHRI BABUBHA! M. CHINAIL:
They have not been ablz to select any-
body from among thz deféated Minis-
tors,

SHRI ARJUN AFORA : This time
1.0 Ministers were.-defeated. [t was
Mr, S. K. Patil who was defeated ..

THE VICE-CHAIRMAN (SHRI
A. D. MAND) : Mr, Arora, you have
taken twenty-five minutes, I would like
you to conclude your speech because
there are ten speakers,

SHRI ARJUN ARORA - Al
time is taken up by interrhptions

THE VMICE-CHAIRMAN  (SHRI
A. D. MANI) : That is why 1 allowed
you twenty-five minutes.

SHRI ARJUN ARORA : Please al-
low me -five more minutes,

SHRI BRAHMANANDA PANDA
(Orissa) - You don’t listen to interrup-
tions.

SHRT ARJUN ARORA :
must l.ten to

my

Wwell 1
interrputions, and I
must reply. You are a parliamentarian
ond you know it { must hit back.
Mv motto is to hit back hard.

SHR] BABUBFAI M. CHINAT:
Parliamentary procedure is that,

THE VICE-CHAIRMAN (SHRI
A. D. MANI) : Mr. Chinai, let him
finish his speech.

SHRT ARJUN ARORA. Why is
ONGC chairmanship vacant for one
vear ? 1 do not want a mere bureau-
crat to go there. T want somebody
with drive to go as ONGC’s Chairman.
And there are peonle in this country
with the necessary drive. 1 want the
ONGC’s Chairmanship to be given to
somebody who can be a leader of a
big team of scientists, technicians and
others. ONGC employs more than
20,000 people—perhaps 22.000 people.
Some of our best technicians and best
enginecrs are working for ONGC. A
mere bureaucrat will not do. Similarly,
T want this Ministry to be strengthened.
People should not come to the Oil
Ministry as birds of passage. Govern-
ment should carefully choose the peo-
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ple whom it brings to the: Petroleum
and Chemicals Ministry, It should
give them necessary training and retain
them for some time becayse they have
to deal with the most cunning capi-
talists of the world. If people in this
Ministry work for 2 or 3 years and
then go away, it will not be good be-
cause they go awiy just when they
learn -certain things. The great need is
that people fo- this Ministry should be
cirefully selected and given an oppor-
tunity to get themselves trained in the
process of work and they should be
retained. The aeed for that retention
should override the ordinary routine,
red-tape ~of the administration,

I mean no disrespect to the present
Minister. [ know he is very hard-
working and he has made a mark
wherever he has gone., But through
vou, Sir, and through the Minister I
want to request the Prime Minister to
take a personal interest in this Minis-
try because development of oil industry
in its various facets—these facets are
increasing cvery year, if not every
week—is a national need which de-
ser.os  attention  from' the  Thighest
auarters in the government, Whether
the portfolio is held by the head of the
government or not, the political neces-~
sity and economic need are such that
the head of the government, in many
countries, takes a constant interest in
the development of this industry,

AT AT :  TTANTERT oY,
AEAYW HATAT 2, 39 2ftr 7 fF soA
9. B: ATH 2 | 9+ 37 FUF,
wieemee o Efens # w F
¥ o7 a9 AW FY 9T F Aafuw
srfas &9 F 7 § g 3

afy FAT FE f oasA s
S ¥ T, 999 g8 7 Fugew & a
¥ g aw ¢HZE A9F AT TEAT
g, fF * oF a5 e |er
FY TS 2, Y avtE & TET ITEE
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N W@ A OWIFAT IO, FAE
JET I AT T EM, AR
ara s L A wF fqfEm e
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Ve ZT | AT T3 TAC HT AT
ow e wat | g frfaea e
g FL AT AT AN FUIT W OFT
NS AT A% IFNT AE AT A
A agt 97 T AET g1 W@l 2 A
781 v | el oF fefasw &7 7=
T T T | HY qTw i # )

Fo A4 & aTH AAA {TwrEA-
AT F AL 7 OTGW N AAT AT ST
¥ aga Ao #, 3% & Aga 9er
1 frar &, o/ | sar97 FEAr B
fF Sady FwZ TT FAFT. ANET A
FTH &l AFAT A7\ =T AW A W
query § B aga semr A fAan

mﬁ%ﬁnmmwmw‘rﬁ-
FEAL AR q9TE 0 R OIEAT |AT §
fr @i Agr Fars. ferer Am 30
qq 9 A 9 & w9 fF
waw Ty e | 8 i 3
Waﬂﬁtﬁqusﬁ?ﬁm
ag freeer @ 27

1958 ® dMTA FFT aw fz
yge g P FE ww S oaw
¥ gy & |1 dee-yes daeedw faq
gFd &, AfFT EEA OF WG9 HTEer
F daxg HFw Gy fot Goifeaw £
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A AT A FEET & T
ITAT a5 EY AFAT ¥ FH GIEH
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FFT AT T|CT EW F uUN AW ¥
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AW T TR qAH A% ¥ AW
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w2 TR & 9 faed &
FrToagT f@wA 2t oz o
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o ¥ IRUE FRE 9T @ A,
I AN TF o FEw famw #r
FA T, F AE ST R S
F-3g AT gz ! oo WA

-
T

wﬁaﬁavw*ﬁ’mﬁ
AT TAE FRA 2 feeer o fo
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7T 7 gstwmd IfETEe waEY
frFreade @ e« ar 40 IR
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giffraw &, TERE A &1 T,
Y AT oFET & FAV, g &
FIT TEA & AT (AT @A A
g ag YT 7 | #FT grew-fasix
g fmw T oFE, Sy fFoara ot
X WA FETL AT AT FAT &, FAT g
At 7 aig ¥ afaw v1 Afzfrrsw w7
SPTE FE gRm W@ ZW 3Ed fadea
IEA! TF 1 FAT AT HAT AT _H
o fF fogAde 7 @ g%t
fred aifey, 9% o #% ¥ faw
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%r T FEH DT FATRQ !

Ta% 1% 4 @Ato THo Hio o F A
T AT | Ay qrgers Pt S
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MY, FE § 38 FLAG AN, TG THISEH
FRE T GHAT WE, A Irgwrs fAarg
% smgwEa A8 §, ¥ sIEgAeEE W
faa a7 asT & A g, Swr 3w fF
faeer fadi 7 frgat asT Ser gorm §
F6 ASOT T AT §, A%V FH FA
F fag wadqz &, IfFA gn aifRame
733 PF M a1 TaAdE 7, I
g &9 % favg ¥ aFqg fF 98 T
FLRE A

ot 3t AT AT AE FH A
% FT )

o AN AAG 3T qEAR AR
faadt T §

0t ST AT 2 A F9H T @A
gfr a=s Fm A ards T8 F@r )

it A1 Tag awt @ ey A9y a8y
FCET, ATAT VA FETE
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A | AT 3G9 a8 &1 fedior & faan
g 3% it 9 ar ¥fEe A i R
Fo €Yo WAL F1 IT AAHT &T ITAT
ST | 9G9 R A amfa T8 §
Afpy amfa 497 FeE @I AT R
fa st ot oo §, s & siferwa<
AT g7 A § | 81F ], 7 a7 A& Fgar
f gad Amadia ot A wisTis Sy 9@
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ST FT AT FAATT § ATHA Y, Ao
TR & IHI R  ga91 99 vAfami g
& T 99 aF waHfadl F1 F F& TR
T I ARG S ag ALY FE F
ATEd, IAHT wEed &1 gar1 afvw,
Fod &1 T & 9ux FAFIT Star
AfATIT8 T IEGCATG/IE ) T2
“Gfewe” | F@TE -

“BATTLE FOR FILES CONTI-

NUES IN PIPELINE PROBE”,

ag “Ifewe” Y g § 18-7-71 9% |
yg 599 F e g 2 |
(Interruption)

SHRI ARJUN ARORA : Sir, I want
to say one thing about this. This mat-
ter is going on before a Judge. The
Press publishers the reports. We are not
free to comment this way or that. I
bope Mr. Prem Manohar also agrees
that when a matter is sub judice we
are not free to comment on it, The
whole pipeline enquiring against Mr.
Nayak is going on. That is why I
did not speak about it.

SHRI CHITTA BASU: What is
Sub judice about it?

_ SHRI ARJUN ARORA : Everything
1§ sub judice,

SHRI PREM MANOHAR : It is
reported in the Patriot and not a Jana
Sangh paper Certain papers are beicg
sought for by the Commission for exa-
mination. That is the only thing

THE VICE-CHAIRMAN (SHRI A.
D. MANI) : If it is any comment on
the proceedings then it is sub judice.

(Interruptions)

SHRI CHITTA BASU: The Com-
mission should be supplied with certain
files.

»ff S0 AR : WY FEN T A OF
& aaad g4 @ 9 1 FAE  TE
FT QT g~ ag oY Trae el a7
I TEE FHAT BT ATo THo Yo
dYo & wrgew ft Y fyer @ £ &S
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F AT, wTEed 7 g9 AT Q@I |
ag S Ffew § fowr smo e
2 g, & IUH JTOF FaT g | oafFT
srgi 7 #ft o o WAL TS §,
qEr 9T A wEE fAAT F4T, qgF I
HET WET q5% &Y SOy FAT, g
O TS H1 AT Al (ST FTCAT F4T 7

ot SfA ST ¢ =Y Fo o WA
FE TAAES TG 8 | A7 A fReex
AT, Ao o Who F fGATH &1 &Y
21 9 = Fo o AT B TWA
F A g !

SHRI BABUBHAI M. CHINAI ; All
the inquiry is under his chairmanship.

oI SN AAGL: T a8 g QT E |
R fag =ft sre{A QST AT AR g
Fifes 7A@ o1 5T #f Fo o AradT
T AT AT 9, AfHT S qAE, A
T Y[ & QA I€C AW ALY
#9 § o9 Gfeq TgE ¢ § @ o
TAo Sfto Ho ATAT A g 49 A%<
IRT g A I & 10, 15 W
a7 FT fry fou o 573 o =gt
QP FAT fr @ | 99 9feq agE
FEIA T T & J7ITH IR FFACAR
R 9@ fasad go feamar oy ar
A i Iq FFIC AR IgHT GrEfr
FZ AT S AT 93 ATS AL T &
ar. ..

227

it et ST ¢ TS AT T FAT
feasT a1 ? ag ¥ allo U0 SfYo Yo
FT AT T A& ?

s 99 WA : 9 AWar g, AfEA
a9 a8 faer I fF 9 TEa e ¥
a frFaT 8, S TAT 97 AT IR
¥ aq fazaar faam & #1917
€
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T AFR OF gerfaa w1 of fogat
5,700 ®T AT I UF FT2e far aq7
faw fev ¥ 5 gasr ffan gfaage
N ¥ g S9 fed ¥ @) saE
Figwe 5,700 TIC AT FT 47 | I qgi
JUF WS FTH AL FAaT d7 GG 7,
agrarugifeqi & fiF 7 10, 124
ae faar fear mar L gy & ot e
23R aar g fF A faere & fao

foedy off fefarmr & ey, . .
SHRI ARJUN ARORA: He is

addressing me instead of addressing
you. What can I do?

THE VICE-CHAIRMAN (SHRI A.
D. MANI) : I am addressing you, Mr.
Arora. Do not disturb him,

SHRI ARJUN ARORA: Why
should Mr. Prem Manohar address me ?
He should address the Chair.

SHRI PREM MANOHAR: I am
addressing the Chair itself.

SHRI MAN SINGH VARMA : He
was addressing the Chair,

SHRI PREM MANOHAR : I must
like him because he is from Kanpur.

A 99 ETIfAAT FH FT 5,700 AT
QS &7 fear S@r av | 9g ¥4 FT 7
froar X, B, ATS HEHAI ¥ 995 9
TS T Y Av Y g W ogrfe
&9 g9, TIRE T a o7 73 fam]
feat wram ST T HY AGT AT ART THST
fru o f5 o fasr, oo fasar o
AT ITFT N4 &, I fqwmere F7
T NAF &, I qF AT AEAE 1 AN
FifFd 99 &9 & Jig7 F% fgfew
BXAY & S 3u® a7 ) a7 fAwwrar g
AfFT I GI qI BT G ATH 9% @
faarmar @ S gefaag e o, fag
# 5,700 TIT ST <A1 STIAT AT, SAHT
agt I fasraw &1 &9 fagr o 6]



229

Discussion on the
working

LTI FHT GIIT AT A TF TFR

TET ATET TAYT ASE FAT |

THE VICE-CHAIRMAN (SHRI A

D. MANI) : There are ten Members
who want to speak.

AN AARET : F 9T F & I
AP GEY IGAT | TEET T8 D
TgF F gTAT AT § A FAH FAH
FT g[S F97 faqr 797 § 1 ST F97=A7
fear mar &, swerdy fiw ¢ &, A
fasfy & 1 3% gor 91¢ 5 T s
TS qF 987 H1 UF A1 Bgw I § AT
gy fafaedy, fower fafaedy &
ST BT § 9AHT &1 Y TEd A EF FXA
W3 7z feafe Srma agg 1 8
THF WA-ATT d TF a1 AR TP I
Yo U0 Yo Hro F Y TFTAE SFIfFad
g, a3 frg 9@ ¥ Ig  TART I
fafeenree #T @ § 1 # FAATAHN
fF gAT 30 &ro AT, 3ATTo Yo ITH,
TIET AT qHllar Y fATeT 377 § A
A A QY FE I FAFTAT >, TN
# @I B 19 9§ [LgFATSE gern
A fox 3 fawre fear mar g X
AT WY T ASTFAIAT & 1 BIS qIirAT-
Fed foid F19 480 &xdl, IS L
FT CAAL T ALY FLAT, T s
QFTSEH AqC AL BT | A gafagd
T WeZ § qAl St & Tqo2JT ¥ Fgll &
F3q GO Al F FH I8 AR AG A
Bz & ardo dlo THo X aATEe Uo
Tqo ATTHA &1, ITARTANE A EEAT
F1@Z WA FR AR AT &y fedla
& 1 gW I qrq § Arwr Wy Ay werfaar
g, 3 S g awn &, afeT &9 ¥ &9
Far AT aY | SAATE T ATIH  FHEAT
JEATE !

THE VICE-CHAIRMAN (SHRI A.

D MANI) ; There are 10 speakers and
the Mmister expects to reply by 5-15.
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I would request Members to confine
their remarks to 10 minutes. Mr. Panda.

SHRI BRAHMANANDA PANDA :
Mr, Vice-Chairman, there is a sayng in
Oriya that a known Brahmin need not
put on his sacred thread. So when Mr.
Chinai makes a dazzling speech and
talks of making economic progress in
the country, I understand for whom he
speaks and what it is. I need not
quarrel with him as much of the ground
bad been already covered by my friend,
Mr. Arora. 1 will only point out some
salient points in defence of our socialist
measures and also our public sector
which now stands maligned not only by
the private sector people but also by
some of us who are committed to social-
sm and the public sector in the country.
Mr. Chinai gave a detailed report of
the o1l production in this country ot
that country or America. I am not
allergic to America or Australia. Nearly,
about 8 decades ago, a British com-
pany got concession from the then
British Government for exploration of
oil in this country. Now our ONGC is
only 11 years old. Can you tell how
much the ONGC has produced during
this period and how much that com-
pany produced ?

SHRI BABUBHAI M. CHINAI:
What is our requirement and in how
many years you are going to fulfil it?
What is the cost which we are incurring
and what the others have increased?
What are you spending on foreign
exchange every year ?

THE VICE-CHAIRMAN (SHRI A.
D. MANI) : You need not yield, Mr.
Panda,

SHRI BRAHMANANDA PANDA:
As Mr. Arjun Arora says, I believe
in...

SHRI BABUBHAI M. CHINAI: If
he addresses me, how can I keep quiet ?

THE VICE-CHAIRMAN (SHRI A.
D. MANI) : You do not address each
other,
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SHRI BRAHMANANDA PANDA :
Because he has addressed me directly I
canoot help it.

Now, Sir, this is the only public sec-
tor undertaking which is making a pro-
fit year after year. So it is natural that
it is an eyesore to those who believe
in the role of the private sector, I am
not one of them. I know I camnot be
a classical economist like Mr. Chinai
but I am proud I am a socialist. If
there is to be economic growth in the
country I muost know for whom that
growth comes. That growth cannot
come for the dark forces of the country,
those big business houses who have
been exploiting the country and who
had identified themselves with our inde-
pendence movement only to have an
cconomic grip over the country, I am
not one to go headlong with them. I
certainly want that we should progress.
We may commit mistakes; we are com-
mitting mistakes. Y do not say that
everything is right in the public sector
Fut we have that right to commit mis-

takes, because we are learning to do -

things. We have to work hard and
establish socialism in the country.
Therefore whatever shouting there may
be from' the private sector, whatever
maligning there may be from people
who are individually and collectively in-
terested in exploiting our national
wealth, I am not one who would go
with them because I stand solidly for
socialism and for public scctor,

I will only touch upon a few more
roints. He said that oil exploration
should be given to the private sector.
Tomorrow they will demand that be-
cause our guns and rifles are not good,
their production should be given to the
Tatas. Is this the way you are going
to have economic progress in our
country ? T am one of those who hold
that anything that is essential for the
economy and for the security of the
country should be in the hands of the
Government and not in private hands.

SHRI PREM MANOHAR: Who

and it should be in the private sector ?
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SHRI BABUBHAI M. CHINAI: 1}
never said that. You kindly look into
my speech,

SHRI BRAHMANANDA PANDA :
You said some of these things should
be given to the private sector.

SHR! BABUBHAI M. CHINAIL:
What I said was that you can give it to
unybody, any country you like, and 1
started with Russia but what we want i~
crude oil.

SHRI BRAHMANANDA PANDA :
1 do not know how. ..

THE VICE-CHAIRMAN (SHRI A.
D. MAN1) . Mr. Panda, you must
remember that you will have to con-
ciude within ten minutes. If you go
on answering questions you cannot
make your points.

SHRI BRAHMANANDA PANDA :
You see, God has given me two ears.
If anybody says something I cannot but
hear. As I hear you, I must also hear
him. If he takes away a few minutes
of my time you will have to give me
more time or you ask him to keep quiet.
I am a human being and cannot but
hear him.

Sir. T am happy when I sec Mr. Chi-
rai, 1 am really glad, he dresses well,
he is conducting himself well and he
is clean and bright. But the unfortu-
nate thing about him is that he always
speaks for the dark forces of the coun-
try whom I do not believe in elimina-
tion or liquidation but I do want that
they should be controlled in such a way
that they will not be able to play havoc
with the common people of our coun-
try.

Now, I will tell you how this small
concern, this child of only 11 or 12
years, has been making profit all these
years. Sales in million Kls of 10c are
as follows ;

1965-66 .
1966-67
1967-68
1968-69
1969-70
1970-71

=3
-—IOOOQ\&L»J‘
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SHRI BABUBHAI M. CHINAIL:
What is the expenditure ?

SHRI BRAHMANANDA PANDA :
Somcbody makes an investment, some-
thing is produced and something is sold.
Scme profit accrues. How can there
be profit unless you take the capital
and everything else into consideration ?
It is common knowledge and I need not
teach him any mathematics. Then sales
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value in crores of rupees is given

telow ;
1965-66 220
1966-67 338
1967-68 431
1968-69 527
1969-70 637
1970-71 670

Mr. Chinai asked about profitability
and profitability in crores of rupees 1s
given below :

1965-66 0-89
1966-67 4-52
1967-68 643
1968-69 13-14
1969-70 9-81
1970-71 11-12

So, if this Corporation becomes an
cyesore to the private sector people. 1
am not very much surprised. Now, I’
will tell you about the storage capacity.
As on 31-3-66 it was 620,000 Kls and
as on 31-3-71 it is 11,32,000 Kls. So,
cur achievement is more than three
times in the face of stiff opposition by
these three Western companies. We are
Tacing competition at every point, This
Corporation is facing competition at
every point. There are two things. As
Mr. Arjun Arora has pointed out,
these oil people are experienced in the
line. They are not only here but they
are also in the West Asia region. There
are politics and other things added to
that, but thank God they will not play
havoc in our politieal life here. I would
gequest the Minister and through him
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the Prime Minister that these companies
should be nationalised at the earliest.
When they have become a stumbling
block to our progress we should remove
it. In the case of Goa we liberated it.
In the same way for the growth of our
Corporation these three companies
should be nationalised as early as pos-
sible. I have only one or two pomnts
more to make. The number of officers
at the end of the year as on 31-3-66
was 751. As on 31-3-71 the number
s 1,776, The number of unionised
staff as on 31-3-66 was 4,777 and as
on 31-3-71 it is 6,700. If the Corpo-
ration is not making profit, they ask
why it is not making any profit. If it is
making profit, they ask why it is not
making more profit. Those people who
do not contribute anything to this and
who have no belief in this, for their
criticism neither we nor our Govern-
nment should pay any heed.

Before concluding my remarks I
wish to say this. You have alreadv
;ung the bell without taking into ac-
count how many minutes of my time
were taken up by others. The whole
burden is on Mr. Sethi to answer, but
1 would say that the Prime Minister
should take a personal interest in this
Ministry because this happens to be onc
of our very important Corporations.
Not only in peacetime, but also in times
of unrest oil is a daily need from the
pootest hut to the palace, for our roads
and even for our bulldozers. This has
to be strengthened and if any competi-
tion or any hindrance comes in the way
of its development and growth, it should
be removed. ¥ again emphasise that the
foreign companies should be nationalis-
ed as early as possible.

THE VICE-CHAIRMAN (SHRI A.
D. MANI) : Mr. Balachandra Menon:
J would like to say that I have fixed
the time for ten minutes.

SHRI BALACHANDRA MENON :
1t cannot be finished in ten minutes.

THE VICE-CHAIRMAN (SHRI A.
D. MAND) : 1 mention it because the
Minister is cxpected to reply at 5.15.
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There are ten Members who want to
speak.

SHRI BALACHANDRA MENON :
You will allow me time when you hear
me.

Mr, Vice-Chairman, I am one of
those people who always plead and who
will always plead for the dominance of
the State sector. I am not one of those
people who feel that Shri Babubhai
Chipai’s slogans should be accepted, but
1 am one with him in the fight against
corruption in the State Sector, We have
invested Rs. 600 crores for oil, and
another Rs. 400 crores will be invested
sopn. So it will be Rs. 1,000 crores
and this dominant industry is today the
most corrupt industry that we have in
India. I am really sorry that we have
reached this stage. We do not have any
committed people. The whole bureau-
cratic administration is there which is
anti-labour, which is corrupt, which is
trying to make maximum money. A
new bureaucratic capital is coming up.
Alopg with the private capital this
bureaucratic capital is going to be the
danger for this country, and if you en-
trust this more and more to the burcau-
crats, if this is the idea of your
nationalisation, it is not going to suc-
ceed. I am sorry that every wrong step
that our State industries take will only
mean less aftacks on the vested inter-
csts, and people will lose faith in
socialism. 1 do not believe that the
ruling party there believes in socialism.
At least if State capitalism is attempted
by them, I shall be happy because I
know you cannot do even that.

Now it is necessary to go into the
working of the Qil and Natural Gas
Commission. That is the first thing to
be done because our future is inter-
woven with its future. The independ-
ence of this country, the independence
of our economy, everything, is inter-
woven with its future. We do not have
a fuel policy. More and more we are
trying to depend on foreign countries.
If we go on at this rate depending more
and more for oil on outside countries.

[RAJYA SABHA]
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the result will be dangerous. You must
have a clear fuel policy and you must
definitely decide how much crude you
have to import and for what purposes.
11 coal can be used for purposes ol
generating electricity, if you can divert
most of your fuel needs towards coal,
with the little that we will have to mm-
port from socialist countries we may
be able to advance. Have nothing to
do with the international oil monopoly.
All along there has been a demand that
you should allow our oil to be explored
by even other couniries. I am not for
it. It is dangerous. Now about cor-
iuption. Most of these cases have al-
ready been brought to your notice, but
I feel 1 should again take it up. To
mention about the cases of fraud and
corruption, after 1966 stores and spares
worth Rs. 4 lakhs odd were not linked
with invoices, no physical verification;
Rs. 1.92 crores are also on account of
faulty estimates; Rs. 63,000 damage
due to misuse of machinery; Rs. 40
lakhs overpayment for compensatory
altowance; extra expenditure of Rs.
27.300 for licence fee against stipulated
procedure; Rs. 10 crores worth of goods
not accounted for. 1962-63 : Rs, 97,580
paid as rent for fire engine; Rs, 3 lakhs
odd loss due to short landing and im-
proper handling of delivery; Rs, 7.02
lakhs overpaid to foreign companies in
foreign exchange; Rs. 4 lakhs worth of
non-consumable and non-capital items
unaccounted for; Rs. 16 lakhs over-
valuation for stores lying at Calcutta
and so on and so forth,

About 1963-64, it is curious and
revealing to note that after the above
reports the form and character and
contents of the Commercial Audit Re-
ports undergo a dramatic change. The
most important thing is the appoint-
ment of one Mr, S. B. Kabra, which
makes a revealing story of the methods
and manuners adonted by the corrupt
ICS bosses for establishing a system of
mutual bargain and jobbery for achiev-
ing personal gains. This is to hush up
all the attacks on them. Tt is pointed
out bv Mr. Bhattacharya, Director of
Commercial Audit—



Discussion on the
working

237

“According to the provisions
Chapter 11 of the Accounts Manual
of the Commission the annual ac-
counts of the projects are required to
be checked by internal audit before
their submission by the units to the
Headquarters of the Commission. It
was, however, noticed that the ac-
counts for the year 1965-66 has been
test-checked by the internal audit
only in respect of nine units out of
the 29 units.”

Then drilling contracts and corrup-
tion there, all these things have been
pointed out. Now, illegal recruitment,
resignations, these things are also there.
Mr. Kabra, the Audit Officer, has been
recruited. Mrs, Leela Menon—I do
not know who she is—Bas also been
taken into it. I do not know why they
get all these sorts of people there: It
is something curious. 1 would there-
fore say that it is high time that the
Government immediately decided that
all these high officers at least should be
asked to take leave so that the inquiry
can be successful, If the Malaviya Com-
mittee wants to go into that inquiry
fully, all these people should go. A high
power judicial Commission. ..

SHRI T. V. ANANDAN (Tamil
Nadu) : How would you solve un-
employment ?

SHRI BALACHANDRA MENON :
It will be much better at least to go
into the cases. 1 would, therefore,
demand that a Commission be set up
to probe into the scandals and punish
the criminal conspirators. A high pow-
er Commission of Members of Parlia-
ment should inquire into the adminis-
tration and functioning of the ONGC.
There should be immediate removal of
people in the administration, say, the
Secretary, the Joint Secretary, the
Chairman of the ONGC and the Direc-
tor of Administration, ONGC. These
are the people who should go as also
the people who are now connected with
these accounts, Mr. Kabra and others.
These are the immediate things to be
domne.

of |
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Now, Sir, I want to point out about
their attitude towards labour. Whenever
any worker has complained, they will
see to it that that worker gets dismissed.
There have becn about twenty cases of
dismissal here. The ONGC bosses have
systematically suppressed the legitimate
activities of the trade union and the
office-bearers of the Union have been
dismissed one after another, Mr. K, C.
Joshi and 20 others.

THE VICE-CHAIRMAN (SHRI
A. D. MANI) : You are quoting from
some dpcument ?

/

SHRI BALACHANDRA MENON :
No documents, notes. And then Rs.
25 lakhs they have spent on litigation
just to fight the trade unions. There is
the case of victimisation of Mr, C. M.
Varghese. This young man was dis-
missed and suspended 8 times. Always
the court held that he was correct. He
was taken back. Finally, he was dis-
charged. He was not even given a
charge-sheet. 1 want this to be inquired
into. If trade union activities cannot
be allowed, then what will happen ? I
want a healthy trade union to come up.
This is what they have done. There is
no Government undertaking which is
so anti-labour as this organisation. It
is high time we enquire into it. Why
is it that twenty of these people are
being discharged ?

Sir, Mr. Triguna Sen, the previous
Minister, stated that all the allegations
of the Parliamentary Undertakings Com-
mittee had been referred fo the Takru
Commission of Enquiry. Several im-
portant things have been left out.

Sir, in the report of the P.U.C. on
Sl. No. 29, paragraph 9.12 it is stated
that the Parliamentary Committee re-
ported on the Sham Inquiry conducted
by Mr. N. S. Rau even after his retire-
ment as Central Vigilance Commissioner

in an honorary capacity for many
years. This must be looked into. It is
surprising why no other matter has

been included in the terms of reference.
How are we going to save this situation?
I would request that foreign refineries



Discussion on the
working

{Shri Balachandra Menon.}
must be taken over. All the peaple
retrenched by the foreigan cil companies
must be taken back by the 1.0.C. and
the State sector industries,
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Much more important than that, it is
time that we have adequate number of
workers’ representatives who will man-
age this industry. We cannot allow it
in the hands of the burcaucrats, I do
ROt want one or two workers® represen-
tatives in the Managing Councils, 1
want balf the representation given to
workers. They are the only people who
are interested in this, not these bureau-
crats who are safe. They can again get
jobs elsewhere. But the workers have
no future apart from the future of the
industry. After all, they are employees
of the QOil and Natural Gas Commis-
sion. Let them have their own repre-
sentation.  Once you do it, production |
will step up. It is they who will find |
out how to do it. It is they who are |
interested in it. I would, therefore, re-
quest that more representation in such
committees, including representation on
the Stores Purchase Committees etc. |
should be given to workers. These |
workers are much more political than |
most of our people Give them more
powers and you will see that they are
able to deliver the goods. If you fail
to do that, the organisation will go to
ruin. If you at all believe in socialism
take at least some steps towards socia-
lism. The first person who should be
satisfied is the worker. Give him proper
representation, No Government under-
taking has ever done it. One or two
representations is not enough as is now
being attempted. 1 want equal repre-
sentation. Let the management be
there. Let the workers be there and
then let them discuss, and then we will
be able to find out where the defect lies.
Unless this is done, I am afraid, there is

no future. I would, therefore, serious-
ly request you :
(i) to see that all the refineries

are owned by us;

(ii) that we seriously conduct an
enquiry into the functioning of the
O.N.G.C;
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(iii) that we allow the workers

equal representation in the Managing
Councils; and

(iv) that the ON.G.C. at least res-
pect the trade union legislations.

Then, there is absolutely no grievance
procedure, There is no way of promo-
tion. There is nothing to say how a
temporary worker will be made per-
manent. None of the trade union legis-
lations have any weight here. Is this
the why to conduct a State undertak-
ing ? You speak about the workers.
You speak about the exploited people.
If you do not heed to my request, these
very people will turn against you. And
it will be right that they turn against
you. It is a bogus thing that you are
having to-day in the name of one or two

representatives of the workers. This is
not what we want,
AN HON. MEMBER : Mixed eco-

nomy.

SHRI BALACHANDRA MENON :
This mixed economy has to end. The
time has come for it. The major in-
dustries should be under the Govern-
ment, in the State sector. Let the small
industries be allowed to continue. But
we cannot go on like this. 1 would,
therefore, say that more representation
should be given to the workers. 1
would also demand that drastic action
should be taken against officers who are
found to be corrupt.

SHRI KALYAN ROY (West Ben-
gal) : They are shielding them.

SHRI BALACHANDRA MENON :
Yes, they are shielding them. Even
when the enquiry is going on, papers
are not given; that is the charge. If
that is so, let them at least remove all
the old officers and put new people
there, conduct the enquiry, take proper
action and restore faith in the public
sector. This is what we want. ¥ you
are not going to restore faith in the
public sector, then you will lead the
country to something else; what hap-
pened in Ceylon will be repeated here
and with a vengeance. If you are not
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going to change, we will have no faith
18 whatever you profess about the public
sector, in whatever you speak about
socialism. It is all fake and you will
be betraying the country. You have no
faith in the workers, in the ordinary
people. You are only having faith in
the bureaucrats. Stop that. This is
what I have to say. Otherwise, tace
the music that will be there. You will
have to face it

THE VICE-CHAIRMAN (SHRI
A, D. MAND Mr. Subramania
Menon. I would request you to be
brief in your remarks and help me to
control the debate so that the Minister
may reply before 6 O’Clock.

SHR!I K. P. SUBRAMANIA
MENON (Kerala) Mr, Vice-Chair-
man, Sir, I am thankful to you for the
advance warning that you have given
me. But I am sure that you will bear
with me when I speak a few
about this Ministry.

It s « good thing that we have de-
cidéd to discuss the working of this
Mimnistry because this Ministry is in
sharge of two of the key sectors of our
industrial economy, namely, petrolaum
and chemicals. Both these sectors, as
you have seen, are dominated by foreign
monopoly interests. And that is the rub
of the problem. The problem that
faces our country to-day is the increas-
ing grip of these foreign monopolies
over the economy of our country and
tbeir trying to dictate terms to us. It
is not merely an economic proposition,
Sir. The problem of petroleum is also
highly political. As you will recall,
many Ministers have fallen because
they stepped on the barrel of foreign
oil and slipped. Mr. Malaviya has
slipped, Dr. Triguna Sen has slipped.
We know why they had to slip. It is
becanse they stepped on the barrel of
foreign oil companies. And I am sure
that if our present Minister tries to stop

on the barrel of the foreign oil com-
panies, he is also likely to slip. Un-
fortunately, the Government in this

country, which is supposed to look after
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the 1aterests of our country, has failed

to safeguard our interests in these mat-
tcrs.

Now, I will come to only a few
points concerning this. First of all, let
me take this drug industry. As you
know, the drug industry in our coun-
try is controlled by a dozen or so of the
big foreign monopolies. For that matter
in most of the capitalist countries, the
drug industry is controlled by monope-
lies. And they are powerful monopo-
lies. too. 1t is not only that they bave
been selling us drugs at high prices, but
they have been very unconcionable and
selling us rotten drugs and untested
drugs, too. Let us take some of the reve-
lations which were made during some of
the United States Senate hearings on the
drug industry. For example, in 1970
it was revealed in one of the Senate
hearings that the American pharma-
ceutical companies have been selling
products to developing countries— to
their subsidiaries—at exorbitant prices.
Here is a quotation from the pews-
papers—

“The proctice of Amernican phar-
maceutical companies selling their
products to their own subsidiaries in
developing countries at dramatically
excessive prices’ was sharply criti-
cised at the hearings here yesterday
of the Senate Sub-Committee on
monopoly and small business.”

What are the facts brought out by the
Sub-Committec hearings ?

“Several giant companies including
American cynamid, Pfizer. Merck,
Wyeth, Schering and Upjohn, were
charged with selling antibiotics and
other vital medicines to developing
countries «t rates ranging from 300
per cent to 11,364 per cent of the
European competitive prices of the
same product or its therapeutic equi-
valent.”

Now, this is the sort of loot, open loot,
which these American companies have
been practising on this country; not only
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on this country, in common with our
country, they have been practising this
loot on all the developing countries in
the world.

“That this was being done through
the US Agency for International De-
velopment was deplored by the Sub-
Committec’s Chairman, Senator Gay-
ford Nelson.”

[Mr. DeEPUTY CHAIRMAN in the Chair.]

This is another thing. The collusion
between the American Government
agencies and the drug companies was well
brought out during these hearings—the
loot of these American drug companies.
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“When developing countries [ike
India, Pakistan, Columbia or Chile
permit the setting up of a subsidiary
company of a US pharmaceutical
firm, they seek USAID loan in Dollars
to pay for the foreign exchange com-
ponent involved. When the subsi-
diary is set up, the US firm sells its
products to that company for local
sale at ‘diametrically excessive prices.

Thus the developing country not
only pays fabulously inflated prices
for the drugs made locally by Ameri-
can subsidiaries, but also makes the
payment in Dollars on which interest
is paid. The country in question,
therefore, suffers both ways.

Senator Nelson said that this was
not ‘technical aid’, but a ‘good, hard
Yankee bargain’.

It was revealed at the hearings that
American cynamid, for instance was
selling tetracycline hydro-chloride io
its subsidiaries in under developed
countries at US $ 230 kg. when the
same product was available in Europe
at about $24 a kg, the difference
being 1,125 per cent,

Pfizer was selling an antibiotic (re-
domycin) to its foreign subsidiary at

$350 a kg. when in Europe its cost |

was only $ 24 a kg. The price mark-
up in this case was 1,875 per cent.

Merck was selling an anti-histamine
called dibenzo-cyclo-heptatriiene pipe-
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ridine to its Indian subsidiary at
$ 1,060 a kg. when a therapeutic
equivalent in Europe cost $20.50 a
kg. The mark-up here was 5,171 per
cent.

The worst case was that of Wyeth’s
who was selling an analgesic to us
Columbian affiliate at a price 11,364
per cent higher than the prevailing
prices in Europe.”

" This is the sort of loot which these
American drug companies have been
practising on this country and also some
other newly independent, and develop-
ing countries.

Here are some remarks of Senator
Gaylord Nelson : “The American manu-
facturers of <rugs are coming out well;
Uncle Sam is coming out well. .. .only
the poor consumer and the poor under-
developed countries we claim we are
helping are coming out very poorly™.

These companies have been selling us
drugs at highly inflated prices. Not only
that. They have also been selling us

-drugs which are sometimes injurious

and untested also. It became known at
the hearings that certain drugs whose
sale was prohibited in the US were being
fobbed off on developing countries with-
out their knowledge and at arbitrary
prices. T want the Minister to note this.
Drugs which are not tested or which
have been prohibited for sales in
America have been sold to others at arbi-
tary prices. Thus on January 3, 1970,
American Cynamid sold triamcinolone, a
gluco-corticold used in treatment of
arthritis, to its Indian subsidiary—note
this—for 7,960 dollars a kg. The price
of a similar drug available in Europe
was only 550 dollars a kg.

As you know, Cynamid has got an
agreement with Sarabhai and they must
be giving these drugs and many of the
Ministers and M.Ps, who suffer from
arthritis must be taking this medicine
and killing themselves. Not only they
take money 'from us at exorbitant rates,
but they also poison us. This is the
ethics of the American drug companies.
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Tt is these companies which control the
majority of drug industry in India today. |
What has this Ministry done to remedy
this situation ? Whatever action the
Ministry has taken has only aggravated
the situation and it has only increased
the control of these foreign monopolies
on our drug market.

Here is something more about these
drug companies. This will show how
unscrupulous, how criminal they are in
their activities. This has been brought
out here. More truths about price-jugg-
ling by American pharmaceutical firms
as also about palming of ineffective
drugs on the public are revealed in
hearings on drugs in the Senate Sub
Committez on Monopoly of the Select
Committee on Small Business. It was
revealed that while Veteran Administra-
tion purchased metrobarnate from Den-
mark at 1.55 dollar per 500 tablets,
Carter williams, an American firm was
selling the same drug under the trade
name of meprospan for 34.25 dollars for
500 tablets in America or at 2300 per
cent of European prices. If the Ameri-
cenf of European prices, Iif the Ameri-
can public, what do you expect them to
do to the Indian public ? They will cheat
us hundred times more mercilessly, more
ruthlessly and more unscrupulously than
they do to the American public.

Another remarkable thing about
American drug companies is that they
have been marketing ineffective drugs.
According to Dr. Charles Edwards, US
Commissioner for Food & Drugs, who
gave evidence before the Committee, the
prestigious US National Academy of
Sciences has found that many drugs

|
|
I
!

marketed in America are thoroughly
ineffective.
Sentaor Hayfford Nelson, Chairman

of the Sub-Committee, noted that Scher-
ing were selling mericortin for $ 17.90
a hundred to the pharmacists while
bidding the same to new York City at
$ 1.20 a hundred.

It was also stated that micro-furantin,
a specific for urinary !'ract discases, was
sold by Eaton Laboratories at $ 76.30 a
thousand, when the same was available
from foreign sources at § 18.50 per
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thousand.

One of the most startling facts is that
of the 16,000 therapeutic claims evaluat-
ed by the panels set up by the National
Academy of Sciences, approximately
11,000 or, 70¢% were 'found to be lacking
evidence of efficacy. Dr. Edwards
said :—

“Thousands of drugs introduced
between 1938 and 1962 had been
marketed on proof of safety alone
with no obligation from manufac-
turers to prove the truth and validity
of their promotional claims of effec-
tiveness.”

Now, Sir, this is the sort of drug
companies that are operating in India
who are taking away enormous profits
from this country by squeezing the poor
consumer in this country who are lying
sick and who are dying.

AN HON. MEMBER : MPs also.

SHRI K. P. SUBRAMANIA
MENON : Yes, MPs, Ministers and all
of us are victims of these American
drug rackets in this country. I charge
this Ministry with absolute indifference
to this sort of thing happening in this
country, with absolute callousness and
that they have been allowing these
American and foreign drug companies
to exploit our country, to take away
huge sums from our couatry, by selling
ineffective and harmful drugs.

Now, Sir, T come to the second pro-
blem, the problem of petroleum.

MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI K. P. SUBRAMANIA
MENON : You know, Sir, the time is
limited and I do not want to take much
of the time. But the problem is more
or less the same as in the drug industry.

*

What are the basic facts about this
petroleum industry ?  As you know, Sir,
we are consuming about 20 million
tonnes of crude out of which about 15
to 16 million tonnes are imported. This
crude comes to us at an exorbitant price
This is the central fact of the whole
thing. The foreign oil companies have
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been exploiting our couatry, have been
squeezing our country, and our Petro-
leum Ministry has not been able to
put a stop to it. Not only that, Sir.
They have got more and more embroil-

ed into the machinations of these
foreign oil companies.
Now, Sir, here is a book by one

Michae] Tonzer who was the Public
Relations Officer of the ESSO in India.
He bas given some startling facts about
the production costs of crude oil.

He says :

“One consumer government, that
of West Germany, indeed had a set
of independent estimates of crude
costs prepared on its behalf in 1962.
These suggested that costs up to the
ocean terminal averaged about 33
cents per barrel in the Persian Gulf
area in 1959..... It compared ihis
estimated average cost with similar
estimates of about 90 cents for
Venezula....”.

Then, the New York Times, reported :

“The direct production costs, in-
cluding transportation to the Persian
Gulf port, are about 15 cents per
barrel.”

AN HON. MEMBER : What is that
book ?

MR. DEPUTY CHAIRMAN : Please
do not interrupt,

SHRI K. P. SUBRAMANIA ME-
NON : The Organisation of Petroleum
Exporting Countries have expressed the
following view ; .

“Production costs estimated in
Venezula at over 50 cents per barrel
and in the Middle East at about
25 cents per barrel.”

Mr. M. A. Adelman, a leading Petro-
-leam Expert, mentions the following :

“The average or representative Ve-
nezulan development costs are five
times the Middle Eastern and that
the Middle East development-operat-
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ing costs are five to ten cents per
barrel.”

Here is the conclusion :

The production cost might be ten

cents per barrel for the Middle East.
And how much are we paying? We
are paying one dollar and sixty-seven
cents for a barrel of oil today,

What has the Ministry done to stop
this sort of loot ? This Ministry has net
only done nothing to stop this loot but
it has also set up its Oil and Natural
Gas Commission which has become a
prey and which has become a tool of
the foreign oil companies, and they
have stopped their work. It has stop-
ped its work for the last three or four
years., Not a drop of oil has betn ex-
plored by this Commission. Not only
the foreign oil companies have been
selling us oil at exorbitant prices but
they have also got control of the
machinery which was set up here to

explore indigenous sources of oil. This
is the sad fact today.

Then, Sir. ..

MR, DEPUTY CHAIRMAN : You

need not read all these extracts,

SHRI K. P. SUBRAMANIA ME-
NON : These are important facts,

MR. DEPUTY CHAIRMAN : Please
conclude within a couple of minutes.

SHRI K. P. SUBRAMANIA ME-
NON - Now, Sir, these foreign oil
companies have been exploiting and
interfering in the political affairs of the
country also. Here is what Mr. P. H.
Frankel in “Oil and Power Politics”
says : ’

“In 1960s, the oil industry’s rela-
tionship to the miscellaneous oil-
consuming countries outside of West-
crn EBurope was still in  the Park
Ages, as it were. ., there was ro com-
petition at all except for that between
the few established major oil compa-
nies, and this, commerce being what
it is, resulted in the maintenance of

profit levels and - profit margins
which were considerably higher than
they were elsewhere—even after
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allowing for the substantial cost of
transport and handling incurred,
coupled with the comparatively small
turnover. It was said, not without
some justification, that the poorer a
country was, the higher were the
prices it paid for its oil.”

Now, again, not only do we pay a
very high price for our crude, Sir, but

we also pay a political price also. Here
Mr, Tanzer points out :
“About the time of the Soviet

crude oil offer, World loans to India
equalled about $ 0.5 billion, or almost
four-fifths of India’s total holdings of
gold and foreign exchange. More-
over, India was then drawing up plans
for her Third Five Year Plan (1961-
65) which envisaged about $ 5 billion
in foreign aid from the Westsrn
countries, with the World Bank ex-
pected to play a significant role both
as lender and as coordinator for the
Western countries. Hence, on any
such critical issue as importing Soviet
crude oil, the Bank would have to be
influential—at a minimum in the
sense that the Indian government’s
knowledge of the Bank’s position
would be a silent but powerful opera-
tive force.”

MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI K P. SUBRAMANIA ME-
NON : Five minutes more. I have
been giving facts and figures which no-
body else has cited,

MR DEPUTY CHAIRMAN : You
have already taken 25 minutes. Other
members have also to speak. Please
conclude within a minute or two.

SHRI K. P. SUBRAMANIA ME-
NON : The foreign oil companies,
through the agency of the American
Government, and the World Bank, are
exerting political pressure on our coun-
try also. I have got enough {acts. ..

MR. DEPUTY CHAIRMAN : You
need not read all these,

[20 JULY 1971]

of Muustry of Petroleum
and Chemical

SHRI K. P. SUBRAMANIA ME-
NON : I will conclude now, since you
are persistent. ..

MR, DEPUTY CHAIRMAN - You
have already taken 25 minutes,

SHRI K. P. SUBRAMANIA ME-
NON : The point is: What has this
Ministry done about this? This is a
crucial question. What has been its
record has been one of abject surrender
to the powertul foreign oil companies
and the powerful drug maonufacturers,
both of Ameiican origin. It is because
we have to surrender, because we are
still depending on American aid and
American doles that we cannot defy
these companies or the American Gov-
ernment. Whenever our Government
or public opinion has risen against those
oil companies or drug companies, then
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the American Government and the
World Bank have made known their
ideas about (hese matters and have

made our Government shut their eyes.

This is the sorry state of affairs. We
expected that the Government would

have some way of producting indigenous
oil.

S pM

I am sorrv to say that the record
of the ONGC during the last five years
has been most shameful. They have
not been able to spot out a single drop
of oil on this sub-continent. 1f this
situation goes on with the increasing
crude imports, our extra pavments for
crude imports alone will run to hundreds
of crores every year which will be a
lasting and unbearable burden on our

economy. Therefore, unless the Gov-
ernment takcs energetic steps to stop
our dependence on foreign countries

and take over the bulk of these foreign
oil companics and imports crude oil,
not from thc monopolists but from
small companies which are willing to
sell oil at much cheaper rates we can-
not improve out position but because
we are dependent on the big oil compa-
nies, we cannot exploit alternative sour-
ces. Therefore 1 suggest that the
only way-out of the situation is to
nationalise all the foreign drug compa-



251 Duscussion on the
working

[Shri S P. Subramania Menon ]

nies and the foreign o1l companies
That 1s the only way.

MR. DEPUTY CHAIRMAN : Mr
Barbora

=t Sffo T (HMTH) STRHIITT
g, FEwrs faard ot &1 owm
AT S AT S FT AT AT 4T
A G | AT ST A § T
0 qUH THd € A TS 31 Q¥ ITHT
i1 gftewior g e fawms gn e o€t
THd & | Al F199 TE | S TH-
qTEY 99 g4 &, F 747 A1gd § a8 a9
qfewa & 1

d FT AT gfar WX # agd &St
MR AR TR F =AML 7 fegrgeam
T SAIg FFT § SAH A7 A GH AW HT
AT aJrfgd S SaFT SR sy
TIE &9 9 a9 O 9w fad gw
Iferer FAT A0EA | gFATHTH 1950
qF FT AT TF AT T AL qgd
HETTIE L 1950 F 500 fafaas
TH G T NSFAT ZIAT AT | 1960 TF
Ig &t g fAfags o a& 9gw v
IR oy fF arn 7 o s
2 1980 F IUFT MSHE 4 I
fafear =7 @ Tg=2 1 TWE Fo THo
Q"oaﬁ'{{r\oqﬂoq’ﬂ'o Ao FT FAF
FAT A FT TTWEH g 4 12
@t fafqgs =7 71 fox fafsa S=
7 ofwm  (§uw), €U, @R
afqqr, Faq7 & T TF FT FSH
MizFeE #4047 100 fafaas == o @@
SATET § AR Fo fAar T 450 fafaas
T F wO9 § | @ Fu Argsntar
AT Afaar & W AT g1 @ |
AT § FT FT FSHT 501777
aF wgar g | AR famr F1 S A
fafaas aq a% 9gar | IASTAT FT NSTF-
7 180 fafaa s aF @% qgaT g A
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FE OHF M AER § I9E TG Iw
& FT @05y § , waEw@T afead
qTeT 3 39 I A AT § e @dey
g 1 oy gww 7 fiew, W e)
e JEAT 7 T AqSE F 9@ AT
TSI G # few § foreeae @
F fow w1t Fifaw FY | g qEg I=E
ag aO# fwmEn a1 fF wa S=e
AT BT IUSET FI TqOT FAT, 99
FI dFArss 7T oK 39 ¥ sAERT A
SATET HIEET ISMET HIX A9 & Ay
% F S GEA § g W A IFMW IT
1 27 FW & waw A7 afewwwr
ITET Tl A A 9T a7 wav F v §
st ke @l T ar 9§ gug gy
ATET F T W IR ATAPT 67 FTH THTF
=T 9T, afF I ¥ arave o, e A,
qEE STHAT A S{1 I ¥ T § FS @l
Fr Fifrew FY v IT ARV T ywAy
Fot Rl e o T 3B
oy s f99 ) arrdhr A9 weafaay
& T AT TFEIH AT TIT T8 SR
SATET § SART G S FT FS FFH
FIAT # @A F1 Ao F7 AT qy
qra A & gAX Q199 FI STAT
N wifew A, oF I AT E
faea q A A A ST Alge A FTHr
TGS a8 g AR TH FT qqqd H
¢ f& S @ 1 sameT fav g% arEr
F fag fufeq <oz & F3 o< fAvie =&
FEAT TS AT IF FTHT gF 6 T
FHH (AT AR A9 4T 58
T &, AfHT S € A fafaa @
TF F3 ACLH A QI AL H & 39
% A FE T 7gEgE § T R
T AT, ST GC AHUFT AR HT Iq0F
a1 AT Ty A Ffww ¥ Fgr 9% J;
F ST FT GST FLA F AW T3 &,
ar sy SO sow yEw fEEs #@y
FAT F AT Fifw FT @Y @1
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q Te® AT TfWAT F AT A AT
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Ao THo Sfto o T A o4
TGt X AT § | HEAG A F AR H
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FIR Fo o AT TF 957 a5 A~
frez € | 98 99 AN Ha@T § T A
AT ST I AT TF THAAE AT 4T |
FEa sfvear fafies & @9 1958
F Q& FUITA TAE ga oK 99 & a8

AT AT, S F Fo Yo ATAAT qIET A
#ar@d @ 4 A g IwA b
AEL A A QAT 3 98 &L AT 6 Ta
AT QHHE ST F HIAT FET ]
fowa 6 3w FTwEEr &, FF FToTW
Fq faar S AR fa@wr Fufaat &
WX G Y FX gHT §, a7 FA q
FT ITH AFIT a1 g ATHT A
e darRagd @y § & &
TR THE Sl 1958 S0 7 gaw a7
IqH AT 1961 S0 F I §Hs gAIAL
AAZ gaT IqH aEIad Tger & fa_wy
FRGIT FFaT F1 aga SATRT Grawr & 1§
2 1 o fonats ¥ St SR ET g §
3w %2 e F fafow w7 # 17
T 65 99 & fgame & foar sar & 9w
fr SgaT AA-ET FeE 48 WA F §
AT T T A Tfew® FFLHY feamm-
AT, &1 TREr AR IO 120 WF
F T § a9y oar g | ow 7g fed
fF T AEEET Fo o AWAET
& o | faen fedl Fvadr & are
o Gar gmfag oz gan fas sfa
7g & & e cfoea fafres sk @
Fgwteat ofEr @ St kS AAT H
seFa gt §  fawr  Jeds
FEE 348 T 4T & g AR foa=y
ufserd dFex  foemads & 120
A T § @USAT q9AT & q&T A
AAT FEAT B AT ¥ 17 @A
6598 29 | fuer Shrar § &R a8 saw
Ffoear Feet F & | sAe fvean &
3 fgeaT Taisre FFIAET H7 g A AT
AT LRI FT & |

I ATA™ # g W@ & F 3o THo
o Yo w1 FH FH AT T | FTH
fe2iTr drar w91 % 3o THo Sito HYo
F1 98T TS TAE | a9 e § AfwT I
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7 G Ay fF 79 q61 § o w0 Sfro
Stare ag qaa frer ard 1 saay
IR ¥ F9ig & o a8 78 I 391 = oy
T TATHT AWM § § qg AT
qeFTE I A fow aveE arw o
& AR qeFs T A7 IAT A g 9T oY
AT FMHT F A qgA AW awamd
Z afew su qw #1 faw@a Y 1
Fifw 7@ ST & WifE o THo
Yo ®o F FAX AR @A 3fvewr &
FaT fEGh A F7O & A, faee
A FFAT F AT I3 g0 &, faRey A
FIYAT & T F QU FA F 7 o
THo Sto Hro FT TEAHTA g1AT § A
T Yo UFo SfTo Wro &} =TEAT
2 fF o & A 39 g i s
e it T AT TAT & | AT FT § F:7
o QT o o & al FETT T4}
qF SUEAT F AT | TAAAS HF FALT
F foe 2, A awT FY FHE FY Y
fefE & fie smaer gfvear e gams
7 S sarel aa AT T geide
adf &1 s gfear &v zaq
T TewE TE & AR T@ifEd g
Fgar g & o R smaw sfeear w1
FTERFFIA AT aFAE AT FAY
FH AT 1866 I HIF T SAGAT-THIG
ofwr #1 91 @ 7o gar § ag A
FT TfEr Ao THo o o & el
§ & foar s o) va% wfd gy
surar A fAwEA |/ HOT F/Y q07 )

sito TR o' ¥ FHIH FLH ¥ AGF |

F qE w0 AADT qg AIEA F 9
S gHERT &1 W g I9F AR d
FG S & | N g0 @ <3 § A
fegrgeam ® Wizae §FT ¥ o Samer
T I AAG a7 qfsar® aFeX T |
UTEAE T3TT A FO T &l g9 auT
FEel Tifedi ag R §, I F¢
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&R & da% Jfea, A97 wigwae
W e o A § 8 awi g
W § @R 3o bawr, g fne Wy
S & SR ALY fAwerar @t geare ar
%Waﬁonﬁoiﬁ'ofﬁ‘oﬁmm
21 Mo o Mo Ho F AygT aW
A WEA FAIT E 9§ G
FafF aoft Aww grfew w Ay
FIW Y, g3a gd, ar fa o@wi &
FSAT 3T T I AW Y SreareT Wy
e mr a1 59 5 R ® sito
TTo o Wo & geaTw WS, 1967 &
g%, AT AEAT S q9 A9 6y F AR
AMH AFAT F AT § A9 X
gearer arad fFan s g fafeq st
w1, fafaq FvSaw ais fgar Tea
F famn o1 fiF 39 faa A fafR-
AT | S A1e et fafrwrEs-
TEFAT 1 = Fo dYo Y 7gF Fv wA-
g gfaT & Aar 9, s fafiems-
St fay T L A & ary awr 99-
g 1 fafrearesiaw frar wr | w9-
g 7 99F AR At =T 9 1 ge
AT w1 AzFaee WY e, afET Fo
Wo SN WY T F wagd F wAE
AT E IR AT qF T F 199 TG
ferrr s 1 e & v 1t OF aga
& SamEe enfwa ot fag 9¢ 3w &y
TH g AT, a@ e dro mwi
|G Y, AFfIad, gt @I, ar
=T Ao FTo THT FI THET TARH FY
avh ¥ A uF favifen= s a1
¥ aier Ty ar R e g & e
et 1 Ao dto AT SHETT Ry
o7, 7% fad 33 afmaa ofiefres 3 fag
FIE ARAT FT T § e Sfag
TEN GHAAT AT 8T 0T 9 ATLo fo IR
F1 @E fmar @ s o fro wRf
¥ AR A G g TEH ATHST qANT A
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0 FG 9 A% GHE TETAS FT ATE
¥ aifzfedz  frer o1 fF SRR 0 F
frrg aga afgar S #1  Ff6T ITH
Qe wvh gfe e &
g faar wav @i fas w5 2@
A Fo o A FT FH Y T
T TR F7 faay T A IART foaE
Fv faar |

= gqawafa . aF gEr foAz

AT E

ot e AT AA AW AGAF
THFEEH F 417 W AMAr g | "ATo Afe
Ao # o & FATIT R

“1t 15 alleged that certain officials
ot a public undertaking showed un-
due favours to a company by pur-
chasing from it the tea estate consider-
ed unsuitable at an exorbitant price
of Rs, 24 lakhs with an additicnal
recurring liability ol employing 46
employees of this firm. The case is
under investigation.”

AR AT 7312 ¢

“It is alleged that certamn oflicials
ot the same undertaking acquired the
drilling sites at J.akwa Tea Lstate
by paying compensation to the tune
of Rs, 22 lakhs.”

g fore Fvqet %1 576 8, 72 3o wAo
Ao dro F W K AW A FEAT
F 1 TR 7 AT T A &Y T2 are
fergeama 7 7™ g fafew Farm 8
1839 7 I9 FEIHT FT #17 ITAT 8 4¥ |
IA BT F AT Hlo TdAo Ao Hlo
AiEET 1 AT g8 ST uw Fife
WEA § S ATAT A AT & A
Z o @ IET 2N R & ww
TG AN 7, s R A wwr ®
FE THo Mo o 77 TF §, A1 Atfaan
arga fRGh = wery & wifes ot
v Jifems ¥ faere A
GO6RSS/71 9

|

[ statement of Mac Tse-tung who
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TS F &7 7 U §, 5% AA g7
93T A T ) EEE AL W OECRIC
FqT FTFATET F7 @Y & AT W2 JfEAY
¥ fa=rs w7 wEAAEr w7 A 3@E
R § AT & wAT Y F AAIOATE

St IEEWIEla o AT FS ST
=7 #ear |

SHRI1 JOACHIM ALVA : Sir, 1 ma)
not have taken part at all in this debate
because I was really not prepared but
for the aggressive exposure on behall
of the big business made by the esteem-
cd gentleman Shri Babubhai Chinas
He wants us to go on the side of
America, he wants to biing America
here. 1 would like to quote the great
said
that they do not owe a single larthing
to any country now including Russia
They started their road to freedom at
the same time as we started ours, You
know the Americans hated them like
poison and yet their reporters in News-
weekh and  Time in April 1967 have
commended that their country is a uni-
fied country iree from poverty alto-
gether. When these two newspapets
have given such a testimony about their
cconomic strength and absence of po-
verly, 1 want to know what is our pos:-
tion. Arc we going to be taken in b
the American suckers ? America has
fomented so many revolutions in South
America to have their own way for oil
Here T would mention that I had the
honour of mecting Mr. Keafauver, oncc
a Presidential candidate of America
He made a terrible report about the
high prices of medicines in America.
Mercks Company was blacklisted in
America. and this company is represen-
ted by our Sarabhai Chemicals., The
Russians offered to put up a pharma-
ceutical plant tor us so as to make this
industrv for medicines  self-sufficient
but it was sabotaged by vested interests
ir. India, [ huve been for twenty years
4 Member of Parliament and have got
a very clean record and no one has till
this dav accused me of fack of inte-
grity  We want oor right  Patriotism is
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our highest standard, and we shall sce
that our country is well stocked with
good medicines. What is the state of
our country in respect of oil ? The
industry is in a good working condition.
That great map Jawaharlal Nehru was
the father of Indian oil industry’s deve-
lopment. He had a unique partper,
Mr. Malaviya. [ have seen Mr. Mala-
viya's wife. She is a poor lady, Mrs.
Malaviya. 1 have seen her working on
an acre or two of land outside Delhi
running a chicken farm, Whose wife
has done that ? She ncyer made moncy.
Mr. Malaviya produced oil under the
aegis of Jawaharlal Nehru. 1 want to
know—how many wives and sisters and
brothers-in-law of thesc bloody black-
marketeers, whose dames draw a
monthly salary of Rs. 5,000 and above
do like that ? Here is Mr. Malaviya
whose wife has been running a chicken
farm, selling eggs. Mr. Malaviya is one
o1 our greut patriots. We got also a
very good Minidter in

SHR1 PREM MANOHAR : But she

has  got an uir-conditioned  chicken
farm.
MR, DEPUTY CHAIRMAN

Please do not interrupt.

SHR1 JOACHIM ALVA : 1 wam to
know whether your wile would touch
the chicken.

We  huve got a Minister now. a
young and charming man, I hope he
will be as strong as he is charming, |
hope he will look into the problem. He
v one of our talented Ministers coming
up and T want him to take care of the
rosults in the Oil and the Pharmacenti-
cal Dcpartments.

My friend suaid that 1 hud been tele-
phoning. 1 have a telephone at my

[RAJIYA SABHA]

bed-side. You cuan ring me up at two
in the morning. 1 will not ask, who are
vou telephoning me now ? [ was the
tirst man to blacklist 13 foreign com- |
panies in 1952 wherein there were not |
cnough  Indian  executives on  cven |
Rs. 1.500/- p.m. Mr. Deshmukh, the

then Finance \Minister, satd . “KNeep
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your hunds off as we want moncy”. i
said, “No.” No paper published m)
specch. My paper suffered. 1 rang up
Mr. Wenzel, Managing Director of
Fiicstone and asked why they had stop-
ped (heir  advertisement in my paper.
But 1 must pay a compliment to Mr.
Weneel, foreigner, e rang me back
three times, I was not in office. This
] want to mention to show what cour-
tesy the Europeans or Americans have
got as against India’s big, be.... eg
Businessman. When I ceased to be an
MP for one year, 1 rang up the indian
01l Corporation’s Public  Relations
Officer, a bachhe, Mr. Ranganathan.
Hc would not take up the phone. Tak-
ing up the phone, accessibility to phone,
is the most important point. You may
recall when the old ICS man took up
the phone, thev usually said, 1 am so
«nd so. or I am Bhat. Tyenger” etc. Sir
George Abell, Private Secretary to then
Viceroy Lord Wavell, was rude to me
cver the telephone. 1 gave it back to
him, | never spared him thereafter.
Lord Mountbatten’s Press Attache, Mr.
Johnson, asked me why my paper was
tude to him. Sir George Abell was the
brother-in-law of Lord Butler., We
want many of our public relations to
be scttled on the phone and not through
conferences as officers state when we
want them op the phone. We must talk
to everybody. On the telephone we must
be ready to speak during 24 hours. You
must speak.

Now. Sir, T would talk of fertilisers.
[t i~ a very huge business. The total
money invested in that is as much as
oil. 1t is going to be ay important as
the oil business. Now, Sir, T want to point
out how much money the foreign phar-
maceutical firms are  putting into their

business. The Turnover (Sales Main
Income) tor 1969 for Parks Davis
has bheen Rs. 65599 lskhs, Merck—

Sharp & Dohme had Rs, 531.23 Jakhs.
Glaxo  Laboratories had Rs. 2691.26
lakhs and Pfizer had Rs, 1589 lakhs
Turnover in 1969, These four large
{ereign companies in fndia had u Totd
turnover in 1969 of a sum of Rx.
SJAT 9b takhe I ol b Tain-
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over ' Whose grandfather has got this
money ! We are given only rotten

medicine, dumped on our wives/children
and ourselves, which medicines have
been blacklisted in  America. The
Russians wanted to help us in setting up
a phurmaceutical plant. We are grate-
ful to the Russians for helping us to
bring out oil also. They said you touch
any part of the country and it will pro-
duce oil. We are grateful to the Rus-
sians and the Rumanians for cxploring
oil for us, not the Americans or the
‘ustralians who want to suck us dry.
Australians are dependent on America
for their politics and industry.

Sit ¥ was a member of the first Busi-
ness Advisory Commitiee of Afr-India
appointed by then Prime Minister, late
Shri Lal Bahadur Shastri. along with
fate Mr. Harischandra Mathur, and sent
on the Air-India to Australia and Africa.

MR. DEPUTY CHAIRMAN :
Please conclude.

f

SHRI JOACHIM ALVA : T have
gone abroad ncarly six times on my
own. Four times I was sent by my
Government to the UN. and also to
East European countries on the Kashmir
issue. § went as the Sole Indian Dele-
gate to the Commonwealth Parliamen-
tarv Conference from the Lok Sabha.
Quite a few forcign Ambassadors have
offcred me trips abroad which I have
cefused. Mr. Lal Bahadur Shastri,
the fate Prime Minister, sent me with
Shri Mulaviya and others to East Euro-
rcan counfries on the Kashmir question.
And here Shri Babubhai Chinai is mak-
ing allegations against me. Big busi-
ness does not want us to speak inde-
rendently. Thevy make allegations
sgainst us  This blackmailing must
stop. Tt is for the first time in mv
\embership of Parliament that <ome
one has made allegations against my
intzerity.  Shri Chinai made allegations
that T had made free foreign trips. Mr.
Deputv Chairman, most of them were
cnomy own,

Now in regard to caustic soda, I have
something serious to  say. A recent
development has nccurred in my consti-

i
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tuency of Mysore State. A blachmar-
keteer has come into o constituency.
North Kanara is a place wvhere people
could live on Rs. 2-3 a day, and my
wife who is no more we. very keen to
stav there gs it was indeed cheap. Now,
the Thapars, who have been running
the Shri Gopal Mills and later brought
the Greeves and Cotton Co. and have
gone elsewhere with their industrial
projects. have now heen given permis-
sion by the Mysore Government to run
a camstic soda plant whose outlay will
be over Rs. 15 crores pear Karwar,
The Thapars command a hundred crore
assets and are within the first ten indus-
trial grants. My paper, Forum, has
bought paper from them in the old days
during the war and immediately there-
after at hlack market rates, and they
mu¥t have had a large number of cus-
tomers of that type bigger then our-
selves. The Forum has spent quite a
few lakhs of rupees on black market
paper. They will not only aggressively
increase the cost of living in  Karwar
but alsa buy up the politicians there.
Thev are also coing to take up 6,000
acres of land which Government will
tequisition for them and thus heighten
the misery of the people. This is in ad-
dition to what the Somanis have got in
rutting up the West Coast Paper Mills
from which thev have made enormous
moneys. Thev are ready to buy daflies
and put un a building of several, se-
veral  floors nn Bombay’s luxurious
Back Bav. Thev bought up the Eve's
Weekly and now they have bought up
the largest press of Bomhay, the Caxton
Pres., Where does all this money come
from ? They tan vast forest lands in
North Kanara T had always opposed
the entrv of nrivate sector not only in
the North Kaparq district but in mv
entirr Mvsnre State where the industrial
=~inne~rs of ™Mvsore heraded bv  Shri
Visweswaravva. ran bia useful industries.
Canstic <oda should, therefore, come
into the public sector because those in
the private sector are appropriating
hupe amounts at the cost of the public.
Tet ue take the Chinese lesson thoueh
we hate the Chinese for havine invaded
us. But we cannot overlook their achi-

’
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«vements during the Jast 20 years. |
must refer to & very serious matter in
reygurded to China. Their independence
and our independence have simultanc-
cusly run together for twenlty yeafs.
The recent statement of Mao Tse-Tung
that they do not owe any money to any
foreign country, specially Russia, should
pul us on our guard about our own
flarrs.  Above all,  Americans  who
have huated the Chinese, their journalists
have now  proclaimad to the  world
through.  Newsweek and Time in their
raties of April 25, 1971 that the Chinese
41 4 more solid race then any race in
the world at present and that there is
sio poverty there. What do you do
with vow huge mounting debts ?  We
must throw off our debts and the charity
must hegin at home.  As a  practising
Catholic T would <av ncither the Catho-
lic not the Protestant Church should be
aHowed to receive anv foreign money
After one more vear. Before T had sit
 three vears when the Prime Minister
and the Home Minister Chavan were
present,  So also our country should
not receive any monev after a period
ot three long vears,

Sir, oil is a very important pat of
cur cconomv  Iran wants to help us.
The Shah of Iran is in 4 exceptionally
good mood towards us in regard to in-
dustrial cg-operation with us and wants
tc extend as manv facilities as he can
in reeard to oil, He wants both the
British and Americans to be out of his
land where oil is concerned and make
Tran o scif-supporting  independent
countrv in regard to its cconomic re-
cources  We must also co-operate with
Saudi Arabia and Kuwait for oil for
our mutual benefit. They are producing
bua: quantities of oil which the foreign
countries arc exploitine,. We do net
wont forcieners  here to  run anything
lor ns. We do not want the Americans
or the Britishers to run or own anv oil
business in this country, either exploita-
tion or distribution. T had been to the
Irag oilfields and T have also seen the
Gauhati Refinerv started by the Ruma-
nians T have alse been into the Ruma-

the British concern of Burmah Shell Re-

finery in Bombay, one of the best in-

dustrially mianaged concerns of  India
(Time bei” 100,

MR. DEPUTY CHAIRMAN : That

will do. Please wind up.

SHRI JOACHIM ALVA : 1 have w
go to the mecting of the Governor ol
Mysore just now where most of these
matters will be laken up. especially
Thapars Caustic Soda business.

MR DEPUTY  CHAIRMAN
Picase wind up.

SHR| JOACHIM ALVA : [ am
grateful to you. But yon always inter-
rupt me. Shri Babubhai Chinai men-
tiond at the ALC.C. after 1967 when
the Congres<« High Command, headed
hy the Prime Minister. were therc that
1 could not get any money from the
Bank< when | spoke for bank nationa-
lisation. Hec jeeringly said that I could
not get any money from any bank. |
retorted to him immediately that | had
obtained considerable credit on a merc
telephone call without any guarantee,
clean overdrafts from the best British
and Indian bankers. Shri Chinai is the
came gentleman who handed over a
Jetter to a fellow M.P.. may be directly
or inditectly, in the Lok Sabha during
the abolition of Privy Purses Bill.
which stated that he had given large
donation for National Herald and then
drogeed the Prime Minister. Who am

1 " Hc is out to go for big fish and
then eefs caught ! That is most un-
araceful. If vou give money to

“National- Herald”. vou have no busi-
ness 1o let it be raked up in the Lok
Sabhi,  This is most ungraceful,

MR, DEPUTY  CHAIRMAN
NMr. Chitta Basu

SHRI BABUBHA!I M. CHINAI
Mr. Deouty Chairman, Sir, in my en-
counter with Mr. Joachim Alva, I find

that T had used language which no
Parliament member can use to a  col-
league. ‘Therefore, T would like to

withd.rzm my obs~rvations and 1 expresc
my <incere regret
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JOACHIM ALVA: Thank
I withdraw my words.

SHRJ

you very much.

SHR1 A. D, MANI : Sir, the Minis-
ter may reply at 6 O'Clock. Some of
ti« want to speak.

DEPUTY CHAIRMAN
Mr Chitta Basu.

MR.
He will reply at 5-45

“SHRI CHITTA BASU : Sir, at the
outset let me put on 1ecord thar after
alt the Government of India has got
an Ol Palicy of s own which has of
late emerged and 1t has cmerged in the
leeth of opposition from the vested in-
trests o our country 1n the teeth of
opposition from international oil cartels,
i the teeth of cpposition trom the
Western imperialist countries,  But the
01l Policy which hus emerged suffers

from some infirmities, weaknesses and
drawbacks.  While  appreciating  the
Government of India’s policy with re-

gard to oil. 1t is quite necessary, and I
tecel 1t s quite imperative, for us to
roint out its infirmities weaknesses and
{Irawbacks also.

Before discussing all these things  in
grcater detail, T should say that I am
quite in agreement with Ar. Balachan-
dra Menon in particular who said that
our country cven to-day suffers from
lack of a firm fuel policy. There may
be some kind of an Oil Policy, but it
i< not hased on a firm fuel policy. We
have got <ome refineries in the public
scctor.  There is an effort on the part
of the Goverament to continue the
scarch for crude At the same time.
there are refineries in the private sctor.
Now the main question r that ip view
ot the fact that we have not yet pro-
duced more than 7 million tonnes of
mndigenous crude. it is quite necessary
for our countrv to continue for a few
years more to imnort crude from other
sources  And import of crude neces-
sarilv entails a  heavy drain on our
foreign exchange. 1 have got figures,
tut due to paucity of time, 1 do not
want to eive much of figures, But it
appears to me that right from the vear
1967-68 on an average. we have spent
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Rs 100 crores on the import of crude.
And if we take into account our re-
quirements for the year 1974-75, 1
think the import would be of the order
of Rs. 220 crores. Our country cannot
afford such a huge drain on forewgn
cxchange. WNow, wg have not got also
unlimited rescrves of oil in the country,
as in the Middle East, Kuwait and other
parts of the world. We have got some
limit to our oll reserves, As far as
figures are concerned, the reserves of
otl in our country are around 126 mil-
tion tonues. But the demand for oil
will be continuously on the increase
because of the advance in the economy,
n transport and commerce, TFherefore,
il .13 quite natural on the part of the
Government to see that we attain self-
sufficiency in the matter of crude in the
country, But merely by using petroleum
or oil as our main source of energy. I
think the problem cannot be solved in
the proper way, in the national interest.
Therefore, the Government should sec
whether we can have a comprehensive.
integrated fuel policy indicating the
share which has to be borne by other

forms of energy like hvdro-electric
rower
SHRI K. P SUBRAMANIA

MENON : Cow dung.

SHR] CHITTA BASU: My friend
mentions cow dung. It is not merely
the question of cow dung. There arc
other kinds of dung. So we have got
immense possibilities of coal. We can
use coal even for the purpose of energy.
act only that, even for the purpose of
the manufacture of fertilizers, Why
<hould we not rely more and more on
the coal-based fertilizer ? Some start
has been made. But I would urge upon
the Government, particularly, the Mi-
nister, to see as to how we can widen
our arca in the matter of coal-based fer-
tilizer. We <should not always rely on
petroleum as such. That being the casc
I would urge upon the Government
really to formulate a comprehensive, in-
icgrated, fuel policy by the pursuance
of which we can lessen our dependence
on the imported crude oil while at the
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<ame ume expanding owy own indigen-
ous crude oil in our country.

The second point which is very n-
triguing tor me is that the oil policy
that has so far emerged has been in the
tceth of opposition from oil cartels,
from vested interests, of our country. 1
am surprised to find that the poficy of
capitulation on the international ol
carte! has not yet been ended nor has
therc been any commendable effort on
the pait of the Government to see thal
our dependence on the international oil
cartel is speedily endad. 1 would refer
i the role of the private foreign o1l
companics in our country. My griev-
ance against the Government is that
instcad of launching a more and more
vigorous aftack on the entrenchment of
private foreign oil companies. the Gov-
crnment of Iadia are allowing them
concossions after concessions and  they
are deriving profits, they are repatriat-
ing their profits. they are expanding
their capacitv at the expense of the
public sector oil ¢nterprise in our coun-
try.  For your information 1 simply
want to point out certain facts. One.
Despite the growth of the oil industry
.nd refineries under the public sector,
the private fcreign oil companies which
are the limbs of international oil cartel,
are heing allowed to perpetuate their
strencth on the oil economy of our
country. This I say because Y find that
they are strengthening their hold on the
market through direct and indircet
methods. The Morarka report is noth-
inn but a hoax plaved on the nation in
the name of setting right the imbalances
in the distribution apparatus, Under the
nley of removing imbalan~es in the dis-
tithbution  aoparatns we have allowed
narticular concessions to these private
foreign ofl companies to continue the
disfributive channel otherwise, and that
dvy at the cost of the public sector oil
industry.  Secondly. in <pite of the
sctting un of new refineries hy the 10C
the total nroduction of the private
“oreien oil companies. the oprivate oil
refineries.  has jncreased. Tt wag %.65
millians in 1961 and it rerched 78S
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ftemical
millions in 1966. While we have got
our own public refineries, we have also
allowed these private foreign oil com-
panies to increase their capacity, Why
i3 this so? These foreign oil companie-
have increased their production beyond
the licensed capacity.  And our Govern-
ment has not got the guts to say that
they <hould not increase the production
bevond what is permissible under the
licence. Again the OPEC has furthe
strengthened the position of the private
foreign oil cormp.nies. Instances there
are many. 1 do not want 10 mention all
those things now. But the intriguing
thing is this that they have earned pro-
fits of a fabulous nature. I have gort
fipures to show, Burma-Shell earned
profits of Rs. 3.426 lakhs during the
period 1954-64 ESSO Rs, 1.213 lakhs
and Caltex Rs. 427 lakhs. This is the
profit they have earned in our country.
What is the amount of money they have
repatriated ?  Burmah Shell has alreadv
repatrinted during the period of 1954-64

Rs. 35000 lakhs, ESSO—Rs. 24390
jakhs: and Caltex Rs, 14,106 lakhs.
These are old figures. The current

figures will be much more thap what 1
have quoted.

MR DEPUTY
Please conclude now.

SHRYT CHITTA BASU: One pomt I
want to bring to the pointed attention
of thr Minister. Dufring the time of
Pandit Jawaharlal Nchru a decision was
taken that the Reserve Bank of India
<honld submit neriodical statements to
the Prime Minister giving details of the
amount of monev renatriated to the in-
ternational  cartel. Has the Reserve
Bank of India submitted apv such state-
ment of this nature or does the Govern-
ment nossees any informatian as to the
smount of monev which has heen rc-
netrinted hv these foreien private il
comnanies ?

CHAIRMAN

MR. DEPUTY CHAIRMAN - <Shri
Pandn.
SHRT CHITTA BASU - Onlv one

more point.  As mv friend Shri Arinn
Arora has mentioned, time i¢ runnine
ot and we should not Yoee 3 moment's
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iime ior nationalising these foreign on
companies 1 our country. It is in the
e tion> interest. It 15 n the interest of
| lucing our country on the road to selt-
sufficiency.  This 15 n the interest of
frecing  ourselves from  these nter-
national cartels. If the Government of
india iv thmking in tetms of jont part-
nership or joint scctor, that widl  be
nothing less than betrayal of vur people
and the country

MR DEPUTY CHAIRMAN -
Panda,

Shri

SHRI CHITITA BASU: One word
about the Takru Commission.

MR. DEPUTY CHAIRMAN :
i« a new point, Please conclude.

IThis

SHIREI CHITIA BASU : I am one
ol the Members of this House who have
luhen paimns to try 1o brmg to the atten-
ton of the Government the wregulari-
ties which were being perpetrated in the
Haldia-Barauni-Kanpur  pipehine.  [he
importance of the pipeline should be
understood properly.  This » an exclu-
sively defence-oniented project and 1n
this some nternational companies were
imvolved and o gang of senmior 1CS
burcaucrats were also involved . Thete-
tore, a Commission has been set up. 1,
adong with other forty-eight Members
of Parhamenl, made a representation to
the  Prime Munister cxpressing our
Jrpiehension  that unless  appropriate
seps to remove those involved officers
tiom vantage positions, are taken by
tte Petroleum and Chemicals Ministry,/
this inquiry will not be fair, complete
and truthful.  The question way also
rutsed sometime back when Dr. Tiiguna
Sen was the Minister in charge of this
Ministty  He 15 on record to say that
ail the papers and documents and files
were in safe under PUC.  There has
heen a battle for files in  the Takru
Commussion and I mm ashamed to say
th ¢ the Petroleum
Minwsty does not want to produce all
the files theyv require for their examina-
tion 1 am told that they have produc-
2d only dummv files Ts it appropriate?

T v W dneona tht the Gavarnment
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should take applopriate steps and all
prccautionalry micasures to see that all
the papers and documents necessary foi
the successiul cxamination of the irre-
gularities induiged in by big officers
should be made properly available to
the Commission,

MR DEPUTY
Please <1t down.

CUHAIRMAN :

SHRI CHITTA

BASU : My second
point. Sir, 18 .

MR. DEPULY CHAIRMAN: No
please. Mr. Panda, please,

SHRI CHITI[A BASU Sir, one
minute,

MR DEPL1Y CHAIRMAN: No

please.
latitude

I have @iven you the maximum

SHRI CHI1TA BASU
munute, Sir

MR, DkPUTY ( HAIRMAN :
No, ong munute, }§ have to call him.
I have already given you enough time.
Yes, Mr. Panda

SHRI K. (. PANDA (Orissa) : Mr.
Deputy Chairman, Sir, before going
into the controversial matters, I have
got certain suggestions to make about
this particuln Department and I hope
the Mnuster will oblige me with Tis
reply and also assurance

Just one

Sir, drdling 1n the castern coast of
India, particularly 1 Orissa, has been
suggested and agrecd to by the Depart-
ment and theie were several discussions
it this House and in the Lok Sabha
also but it has never been taken up, My
suggestion 1s that it should be taken up
after the report of the Geological Sur-
vey of India 1s submitted. Perhaps 1t
has already heen given or taken 1nto
consideration One thing 1 want to
meniron her.  In Orissa, there 15 a
1ver called the Tel and it 15 a uibutary
of the Mabanadi in whose basin the
local people as well as  the govern-
ment officers have already found and
teported to the State Government
well s 1o the Ceuual

ROy
Government
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that oil isc likely to be available there.
So. [ would request the Minister to
get the investigations done. So long
as crude is imported. Paradip is con-
sidered to be the best area to be uti-
lised as i1t is the deepest sea port in
India. It a refinery is set up there,
it would be the cheapest and cost would
be the cheapest and I would suggest
that so long as crude is being imported
and when we hope that the coastal areas
of QOrissa will have oil very shortly, a
refinery is to be started in Paradip
area in order to develop that area and
also the hinterland,

Sir, Dr, Triguna Sen laid the found-
ation-stone of the Talcher coal-based
lertilizer factory in March 1970 and we
were glad to know trom the experts |
that within two years the fertilizerl
tactory was to work. But till now no
construction work has been started.

SHRI BABUBHAI M. CHINAIL:
The toundution-stone is there.

SHRI K. C. PANDA Yes, it is
there, ol course. But the great con-
troversy betwecn the Centre and Orissa
iv regarding the lands. That has also
been done, The Chief Minister gave
the brass sheet surrendcring the lands
to the Centre the same day and till
row we have not heard anything except

what we hear  from the papers in
Qrissa,
Sir, have my own personal expe-

ricnce. Some officers are being appoint-
ed for the Fertilizer Corporation of
India by ignoring the claims of the
local people. 1 would warn the De-
purtment hcre that if such things go
on and if cent per cent of the lower
category employees drawing below Rs.
500 p.m. are not appointed from among
the local people and also if a major
percentage of technical and other em-
ployees in higher and middle categories
a1 not appointed like this, then, the
Centre will be responsible for the con-
sequences, because the question of un-
¢mployment has been brought to such
dn acute stage that no people, no group

[ RAIYA SABHA ]
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large.  Sir, so far as the Talcher fer-
tilicer lactory is concerned, | would like
to mention how far it is necessary and
here I agree with Shri Chitta Basu who
has elaborately told about the necegsity
ot fertilizers in this country. Orissa
happens to be one of the States which,
in spite of droughts and cyclones, has
supplied food to the neighbouring States
as well as other States of India. I
need not mention all these things.

Then, Paradeep was considered by
experts as the only place suitable in
that arca for a Naptha-based fertilizer
But our Socialist Govemn-
ment, although they have suggested
that a public sector undertaking should
bc tahen up there and although some
private seclor people were the appli-
vants, have not been able to lay the

founduation-stone of the public sector
cven sow .
SHRI ARJUN ARORA : You want

4 toundation-stone ?

SHRI K. C. PANDA : Then we will
go on pressing just as you are doing.

You know tha! this Government will
not do anything without pressure .
MR. DEPUTY CHAIRMAN :
Please conclude now.
SHRI K. C. PANDA : Lastly, Sir,

1 would mention about another public
sector undertaking, which, as the hon.
Minister is perhaps aware, has applied
tor a nylon factory in Orissa. There
is no nylon factory on the eastern side;
always licences are being given on the
western side only. In nylon, it is hoped
that 200 per cent profit is derived.
But this public scctor undertaking—
LD.C. of Orissa—-has not been given
the liccnce to <tart a nylon factory in
Orissa.

Then, | come to the ONGC scandal,
which 15 appearing in certain  dailies
and weeklies of our country. This i
called a scandal; | do not know what
15 the scandal

MR, DEPUTY

please conchide now,

CHAIRMAN :
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SHRI K. C. PANDA : Senior offi-
cials asked for tenders and gave an
order for some barrels to be prepared.
And the condition was that 70 per cent
still to be supplied by Government is
to be utilized for manufacture of bar-
rels. That order was previously placed
on some Bombay firm and then an-
other Calcutta firm was asked for sup-
ply of 3 lakhs barrels, The imported
steel sheets to the tune of 11,000 tonnes
had been asked for by the Petroleum
and Chemicals Ministry. The Indus-
trial Development Ministty found on
scruting that 51,000 tonnes of steel
imported for barrel purposes, supplied
carlier, was not utilized for the pur-
pose. They did not supply even this
11,000 tonnes. And now we hear from
the papers that this Ministry is going
to pay compensation to the suppliers to
the tune of 33 lakhs of rupees for not
supplying the sheets .

273

(Time pell rir;gs)

Lastly, my colleague, Mr. Panda, said
in this House that in certain years the
ONGC had made profits .

SHRI BRAHMANANDA PANDA :

1 am sorry. Indian Oil Company.

SHRI K. C. PANDA : All right,
Indian Oil Company,

SHRI CHITTA BASU: By selling
oil at what price ?

SHRI K. C. PANDA: 1 have to

mention certain facts which are already
reported. It has earned profit in dis-
tribution only. But the shortcomings
reported and cited by the hon. Member.
Mr. Chinai are that in certain years
certain sums amounting to lakhs and
crores of rupees have not been account-
ed for and, I presume, will never be
accounted for. I presume, according
to the accounting procedure, that
amount which is carried on as suspense
account from the expenditure has gain-
ed the profit. The expenditure has not
been taken into account,

[20 JULY 1971]
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SHRI BRAHMANANDA PANDA :
Mr. Panda, you are an old man. Do
not support Mr. Chinai,

SHRI K. C. PANDA : 1 am neither
supporting him nor am 1 supporting
you. I am only speaking of certain
accounting procedures so far as I know.
If it is correct the Minister would give
us a correct figure, If it is true then
he must admit.

All these things are to be taken into
consideration and I hope the Minister
will correct the department with all the

enthusiasm ar his command. And
lastly .

MR. DEPUTY CHAIRMAN :
Please conclude now,

SHRI K. C. PANDA Only one
word, Sir, excuse me.

MR. DEPUTY CHAIRMAN :

You have been saying “lastly, lastly”.

SHRI K. C. PANDA : I know Mr,
Malaviya has been appointed as Chair-
man of an inquiry Commission. Much
has been said about him in this House.
I know he is a very straightforward
man, but with all his dirts in this oil
company—dirts of oil rather—as Mr.
Johnson has been sent to the Irrigation
Ministry to wash out the dirts of oil
by water, Mr, Malaviya is appointed
as Chairman of this commission to
wash out the dirts of his Ministry when
he was the Minister. 1 hope the Go-
vernment will*reconsider the matter.
And 1 also appeal—I do not know Mr.
Malaviya personally—to him through
you Sir and the Minister, if he is really
a good socialist he should resign from
the Chairmanship and stay away and
see the results of the inquiry by another
non-controversial man., Thank you.

MR. DEPUTY CHAIRMAN :
Mr, Mani, five minutes only.

SHRI A. D. MANI Sir, T would
take only ten minutes; T will not exceed
I will be
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Sir, the House has discussed at length
the working of the Oil and Natural
Gas Commission. It is true that there
have been many irregularities and many
scandals associated with this Commis-
sion. I am not trying to define them.
In fact they speak for themselves and,
in fact, this matter is being inquired
into by the Takru Commission.

As one who initiated the debate on
the oil policy of the Government of
India for the first time seven years ago
in this House, I must say that all of
us must be proud of the working of
the Oil and Natural Gas Commission.
It is a matter of satisfaction that it is
in a position to produce seven million
tonnes of crude a year by this time,

A reference has been made to Mr.
K. D. Malaviya. 1 have been one of
the critics of Mr, Malaviya but it must
be recognised that he is the architect of
the oil policy of the Government.
When the economic history of our coun-
try comes to be written, Mr. Malaviya
will have a very highly honoured place
—whatever may be his shortcomings.
In regard to the matters which came
before an Inquiry I would not like to
say anything at this stage because it
is his policy which has yieldegd all these
results—seven million tonnes of crude

per year. 1 would like to make some
points for the consideration of the
Minister. The Indian Qil Corporation

has made a profit of Rs. 20 crores in

1969-70 and distributed 20 per cent
bonus to its employees, I am very
happy that 20 per cent bonus was

distributed, but Rs. 20 crores is a lot
of profit, You should give some bene-
fit to the consumer also, [ have not
been impressed with the argument of
Mr. Arora that the oil products should
be priced at the same level as the pro-
ducts of other companies. If we have
nationalised it the benefit must go
to the consumer also in some form and
1 would like the Ministry to examine
the position of reducing the prices of
petroleum products and thus break the
international cartel pricing system.

[RAJYA SABHA]
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SHRI ARJUN ARORA : Does Mr
Mani want Indian Oil to sell the same
products of petroleum cheaper than the
Western oil companies ?

SHRI A. D, MANI : ] want them to
give the benefit to our people. No-
body would go in for costly
oil. They would natorally
go in for the Indian Oil
and the Western Qil companies would
be forced to close down., A sugges-
tion has been made by a number of
Members that the foreign companies
should be nationalised. I am not against
nationalisation but when we nationalise,
what do we nationalise ? We nationalise
the petrol pumps, the refinery equip-
ment and ail the stocks they have on
hand but we cannot nationalise the sour-
ces of crude. Unless we satisfy ourselves
not yet discovered alternative sources of
crude available to us, it will be unwise
for us to talk about mnationalisation.
It is very easy to throw away Rs. 50
or Rs. 60 crores, as Mr. Arora said
but what are we going to nationalise ?
T am not in favour of embarking on a
policy of nationalisation when we have
not yet discovered alternative sources of
crude abroad. I am glad that the
Ministry has already discovered alter-
native source of crude in Jran in
Rustom crude but 1 would like the
Minister to tell us why Rustom crude
is not utilised by our refineries in such
a large number as we expected because
reports have appeared that Rustom
crude is sold abroad but not sent to
our refineries,

6 p.M.

The next point is, the report men-
tions that the petrol pumps have been
given to unemployed engineers and
other graduates, 1 am very glad that
this sort of help is being given by the
Petroleum Mipistry but there is orne
class which has been neglected, namely.
the released Emergency Commissioned
Officers.

A large number volunteered for ser-
vice in 1965. Many of them are un-
employed. Many of them write to the
papers about their plight. I hope the
Minister will include them also in the
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category of those who will be entitled to
recrive concessions for running petrol

pumps.

The next poeint is about the Drug
Control Order which has been enforced
by the Ministry from time to time.
There has been a good deal of criti-
cism about the manner in which the
Drug Prices Contro! Orders have been
issued. A number of mistakes have
been committed by the Government in
this matter and what has happened is.
some essential drugs have gone out of

{20 JULY 19713

the market, For example, andi- dia-
betic drug Diabencse which is manu-
factured by Pfeizer is not available in
some important towns in India. [t has
got to be secured in Delhi because in !
Delhi the stockists are always full of
stocks of Diabenes because the matter
will be reported to the Government
but in the small towns the anti-diabetic
drugs have gone underground and it
those who have to suffer from this
ailment know what gifficulties they are
put to to get these drugs. Sir, I
would like the Minister to examine one
point,

MR, DEPUTY CHAIRMAN :
Last point.

SHRI A, D. MANI : Only two points
I will make. I won’t exceed the five
minutes. What I would like the Minis- ‘
ter to cxamine is this, They have
fixed the mark-up prices up to 100 per
cent and so on. Now what has hap- |
, pened is the drug manufacturers have f
not suffered, it is the retailer who has {
suffered. The retailer who was getting |
20 to 25 per cent commission has been |
forced to accept 12 per cent commission |
and the result is that Sahib Singh & !
Sons in Connaught Place which used
to be open day and night has suspend- |
ed the night service already or is go- l
ing to suspend it shortly., Now if
somebody wants in an emergency some
essential drugs there is no place to go
to. They say that with 12 per cent
commission under the Drug Prices
Control order they cannot keep it on.
Sir, it is the duty of the Government

to see that the retailers who are Indians
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—they are not employees of the foreign
manufacturers— do not suffer, They
should, within the mark-up price, get
their usual return of 20 to 25 per cent
which will enable them to be in the
trade; otherwice many of them will go
out of the trade.

The other point is, why the pooled
price of these diugs is much higher
than what thcy should be. 1 under-
stand that the drugs manufactured by
the IDPL are costlier than the drugs
manutactured by foreign firms in India.
They want 1o hide this fact by having
this formula of pooled price. It is more
or less ip the brochure issned by the
Ministry that there have been certain
deficiences in the working of the IDPL
and | would like the Minister to tell us
why the IDPL products are more costly
than similar products manufactured by
other firms, foreign and Indian, 0 India.
Jf it is so, it is a very serious matter be-
cause it is a serious reflection on the
working of our pharmaceutical industry.

The last point I would like to make
is, all of us are consumers of drugs in
one form or other at one time or other.
I would like the Minister to examine
the question of setting up a Consumer’s
Council with persons who are affected
by the drug trade .

SHRI ARJUN ARORA : Drug ad-
dicts you mean ?

SHRI A. D. MANI: People who
take drugs or who are prescribed drugs,
who are made addicts by doctors.
should be represented in the Consumer’s
Council so that they may keep a watch
on the prices of drugs which are sold
in the market. I would like to tell you
in Bhopal some of the essential drugs
-—1 told thc Minister also— are being
sold at the old scheduled rates. So 1
feel that a Consumers’ Council should
be set up by the- Government of India
at the capital in which the various
States can be represented and we can
keep a watch over the fluctuations in
drug prices.

SHRI V. B. RAJU (Andhra Pra-
desh) : Mr. Deputy Chairman, Sir, this
Ministry plays a key role in the develop-
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ment of the economy. [t produces oil
for transport, fertilizer for food and
drugs for health and in fact it is creat-
ing a lot of employment potential.

[THE VICE-CHAIRMAN (SHRI AKBAR ALIL
KHaN) in the Chair]

I should utter a word of compliment
to this Organisation, ONGC, for, in a
period of 15 years it has been able to
develop a potential—it is actually pro-
ducing—of 7 million tonnes of crude
within the country, and it has develop-
ed an organisation which is capable of
doing much more in a big way. But
there are drawbacks. 1In fact, Sir, in
this House the Audit Report must be
the document which should have been
discussed here. The Audit Organisation
is the eyes and ears of Parliament and
in fact we are not doing justice to our-
selves by not taking proper note of what
the Audit Organisation has observed
with regard to the working of the vari-
ous Organisations under the Ministry.

Before 1 go to that, T would like to
say one word about the imports. Even
an increase of one per cent barrel at the
present level of imports would add near-
Iy Rs. 70 lakhs to our bill. Now 14
cents have been added to the price of a
barrel and it is going to be a very big
amount that we have now got actuaily
to pay. But while on the one side we
find such increase is being made unila-
terally by the producing companies and
the supplying companies and also by the
Governments outside, on the other side
we find a contradiction in the approach
of the Government in having entered
into an agreement with the National
Iranian Oil Company which supplies to
Madras Refinery. The agreement is for
40 miilion tonnes of crude oil import at
a price twenty cents higher than the
price of the crude which we supply to
the private refineries here. I do not
know how we can get out of it. The
Minister will throw some light on it.
There has been some press comment on
this point. The capacity of the refinery
is 2.5 million tonnes. At this rate it will
take at least fifteen years to fulfil the

[RAJYA SABHA]
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present agreement with the high cost of
imported crude. Therefore, I do not
know it. While on the one side we have
been pleading that these private com-
panies are squeezing us and we are try-
ing to see that they would not do so, on
the other side [ do not know why we
enter into such a long-term agreement.
It has been estimated by certain exper(s
outside our country that the actual cost
of producing oil may not be more than
five to twenty per cent of the prices that
are posted f.0.b. terminals in the Middile
East. 1t is also said that the oil com-
panies in America have a return of not
less than sixty per cent on their opera-
tion costs. We are, in fact, squeezed
and we are tied down. I do not know
why we have not been making success-
ful efforts in finding other avenues of
supply. Some serious effort has to be
made. Otherwise, what we have to do
is that we have to depend upon a fuel
which is available in the domestic sphere.
I think we may have to revert to coal.
Even the Railways have been very enthu-
siastically taking to dieselisation. I do
not know what will happen if they go
on with their expansion. The other day
the Railway Minister was making a point
that for the sake of the Railways no
extra imports are necessary and that in
the production of various petroleum pro-
ducts the diesel component was available
and that, in fact, we are in surplus. That
might be so, but if we make commit-
ments in respect of petroleum products
to the various sectors of our economy,
there may be a day when we may be
actually landed in trouble. I do not
want to visualise any bad future. Petro-
leum and petroleumn products occupy a
very immportant place in such matters
like war and we have got to be very
careful. We have to conserve these
things and we should not show any laxity
in this respect. T would like to ufter a
word of caution to the Government,
There should be a higher storage of
these things and, if necessary, we must
ration these praducts. We should aot
be very liberal in this respect,
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Let me not take much time of the
House because I happen to be the last
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speaker, but let me draw the attention
of the Minister to some important points
in the Audit Report. He must have
gone through the Audit Report for
1969-70. For instance, take the pur-
chase of casing pipes. Now, the loss
sustained in this has been pointed out.
The Ministry have said that since the
matter is being examined by the CBI
it was in August 1970—they have 1o

comments to make at this stage. The
loss sustained is Rs. 62 lakhs. Then,
there is the purchase of tubings. Then

come to the increase in the USSR credit.
Then there is the supply of drilling
equipment. Then regarding the woik-
ing of the rigs they have been lying 1dle
for three or four years. Then there was
loss due to the blow-up of wells. There
was a loss of Rs. 32 lakhs due to the
blow-up of wells and the punishment
accorded for their negligence was : Stop
one increment to the officers. I would
request the hon. Minister to go through
it, if he has not already done so.

Another thing is very interesting, how
this Organisation is working. I do not
know whether it is in consultation with
the Ministry or without consultation. I
would point it out to the House and the
House must be very careful about these
things. It is about subsidiary companics
which they have permitted. The Auditor.
General points out that till 31st March,
1969 the Commission had advanced
interest-bearing loans amounting to
Rs. 23.81 crores to the Hydrocarbons
India (Private) Limited. The expendi-
ture incurred by Hydrocarbons India
(Private) Limited is not subject to audit
by the Comptroller and Auditor-General
of India. As a subsidiary of a statutory
corporation is distinct from a Govern-
ment company incorporated under the
Indian Companies Act it has not been
possible to make an appraisal of its in-
vestment. A sum of Rs. 23.81 crores
has been advanced to Hydrocarbons the
working of which is not being audited
by the Auditor-General. He is actually
prevented from doing so. Such a state
of affairs shall not continue. The Parlia-
ment has a responsibility for public
finance and it must be actually audited
by the Auditor-General.
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There is another matter establishment
of a steel foundry in U.P., promoting a
company of Rs. 50 lakhs. Ultimately it
had to be abandoned. Why this organi-
sation should go in for the establishment
of a steel foundry and why was it not
referred to the Planning Commission ?
There was no approval. Huge sums are
actually squandered like this. Whether
the Ministry is keeping a watch or not
I am not sure. I know the Minister is
a capable young man. He has got a lot
of dynamism and a lot of information
with him. He has got an aptitude for
this. The other things 1 need not point
out like compensation paid to tea estates
and so on; it is a matter which has been
discussed. I do not want that such a
good public sector organisation should
be actunally talked about in the streets
and in the Parliament that things are
not all right, when huge sums are in-
volved. T have got great appreciation
for its work. It has been doing very
well. Tt is a key sector and 1 am happy
that the public sector organisation does
already enjoy a commanding position.
Particularly in the refinery sector it rc-
fines nearly 11 million tonnes while
the private sector does only 5 million
tonnes. The commanding position that
this organisation has secured is really
to be encouraged. Let us not go into
petty things saving that this is bad or
that is bad nor indulge in exchanges
about public sector and private sector.
It is not very relevant. I am sorry I have
taken more time than allowed. I would
request that the Minister will take some
trouble, if he has not gone through the
Audit Report of 1969-70, to go through
it and let Parliament actually know
what has happened about the observa-
tions of the Auditor-General.

THE MINISTER OF PETROLEUM
AND CHEMICALS
(SHRI P. C. SETHI) :
Mr. Vice-Chairman, I must thank hon.
Members for the interest that they have
evinced in this subject. I am also thank-
ful to hon. Members for the very valu-
able suggestions and also for the criti-
cisms that they have offered. 1 can only
say at this stage that as far as the various
suggestions and criticisms are concerned
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1 have taken very careful note of them !
and I would be going through each of |
the points which the hon. Members have
raised and it would be my endeavour to
reply to each Member individually after
I have examined the points raised by
them.

Sir, as far as oil is concerned or the
petroleum and chemical industry is con-
cerned, it is assuming day by day an
importance which is phenomenal and 1
would even call it as the fountainhead of
the growth of industrialisation and
science and technology of modern times
particularly in this century. It is a fact
that on account of its importance not
only in our country but all over the
world the task before this Ministry is very
challenging, and the requirements of
petroleum products and crude and the
down stream products which come out
of this are growing day by day. It is
from this point of view that I would
like to point out that as a matter of
fact as far as the search for oil is con-
cerned, although oil was being produced
in India since the last s0 many years,
real search for oil actually started since
1959 when the ONGC was constituted
as a statutory body; it was only after the
ONGC came into being that real scarch
for oil had started. Shri Raju has
pointed out rightly that the ONGC has
done a commendable work. Shri Arora,
Shri Mani, Shri Chitta Basa and many
others have commended the good work |
done by the ONGS. And it is not in
fificen years but as a matter of fact in
twelve years that the ONGC has been
able to do such a commendable work.
Wiile saying this | would also like to
point out that the search for oil is a very
slippery and tricky business. Tt is not
only expensive. But sometimes it is a
matter of luck also. You may go on
doing exploratory work, and in spite of
all the exploratory work oil may not be
found. Various works before the explo-
ration have to be done by the Geophysi-
cal and the Geological Departments.
After that the real exploration work
starts.  But it is not necessary that we
may strike oil wherever exploration work
is carried on. And even if the oil has
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| been struck it is not necessary that the

oil may be commercially exploitable. X
would like to quote some figures of a
tew of the other countries where the ex-
ploration work has been donc and I
would like to point out the amount of
success as compared to the O.N.G.C. In
the case of ONGC the total structures
drilled in 1966 67 were 6. Structures
proved to be oil-bearing were 2. Thirty-
three per cent was the success. In 1967-
68 the drilled structures were 11, struc-
tures proved to be oil-bearing were 5
and the percentage of saccess was 45.
In 1968-69 the percentage of success was
16: in 1969-7¢ the percentage of success
was 33; and in 1970-71, out of 20 struc-
tures drilled, 4 were found to be oil/gas
bearing, with 40 per cent success, As
compared to this, T would like to point
out that in France, the total exploratory
wells were 15, three were oil-producing
and 20 per cent was the success. In Ger-
many 42 wells were drilled in 1968, 8
were oil-producing and the success was
19 per cent. In Italy out of 31 wells ex-
plored, 23 per cent was the success and
in the UK the success was 19 per cent.
The total for all Europe is 22 per cent.

Then as far as Canada is concerned,
the percentage of success is about 28.2,
As far as USA is concerned. the percen-
tage of success is 14.4.

Thercfore, as far as oil drilling or the
structural drilling or the exploration
work of oi] is concerned, it is a very
cxpensive task and even after such an
cxpenditure, it is likely that the wells
may not prove to be oil-bearing because
after ull this cxploration work has to be
done on the data which the geological,
the geophysical and various seismological
parties collect, and on the basis of their
data the exploration work starts, Some-
times wells have to be very deeply drilled
and the depth has to be sometimes more
than 3000 metres or 4000 metres and in
some cases where now we are drilling
we have to go even up to 6000 metres.
Therefore it is possible that in most of
the wells which we drill, one out of five
may prove to be a success.

"Therefore I would only like to request
the hon. Members that the work of the
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ONGC has to be judged from this point
of view. Whatever amount of money '
they might have spent on the exploration
work or any other type of work which
is very mecessary. that has to be judged
fram the point of view of the overall
achievemcent that they have made. !
quite agree with the hon. Members that
the Oil and Natural Gas Commission has
not been able to strike oil during the
last two and a half years particularly
and that is a matter of great anxiety pot
only to the Ministry but to all the coun-
try, particularly in view of the fact that
the crude requirement for the country is
rising. At present our consumption is
20 million tonnes. And as has been
painted out by the various study groups,
according to one it could be 34 million
tonmes; according to another it could be ]
about 28 million tonnes in 1973-74. |
Therefore from this point of view, it is |
|
1
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absolutely evident that the crude con-
sumption is increasing and therefore it is
absolutely necessary that exploration and ,
drilling work have to be started in a big |
way. From this point of view the latest !
studies the world over have pointed out |
that exploration and drilling work not
only on land but on offshore areas is very
necessary because the possibilities of
finding oil in the offshore areas are said
to be very good. And that is why most |
of the countries have started offshore
drilling programmes in their respective
areas. Considering this, the ONGC has !
also started the offshore programme.

Now, we will have to admit that even
when the ONGC started, we did not pos-
sess the technical knowhow of the quality
needed for the work. That is why we
had to take help not only from Rumania,
the USSR, the USA, the UK and other
countries but we also had to send some
of our technical personnel to be trained in
those countries, and most of them have
been trained. I would particularly like
to mention here that apart from the
various countries that T have mentioned,
massive help, both from the technologi-
cal point of view and from the survey
and other points of view came from the
USSR. Even now one of the teams
of the U.S.S.R,, along with the O.N.G.C.
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technicians, is conducting a study, and
it is likely that by the end of September
we would be able to veceive their report.
On the basis of that report we will be
able to select some possible or probable
areas where coxploration could have
been started.

Mr. Panda just now asked why wnot
exploration work or drilling work be
commenced in Orissa ? At present as
tar as geo-physical, geological and Sies-
mic surveys are concerned, geological
and geophysical survey is being conduct-
cd in almost 18 States. and after thesc
data are available they will be interpreted.
They have to be gone through by a very
careful group of scientist and techno-
logist. On the basis of this data we start
seismic work. And after the completion
of siesmic work it areas are found to be
probable, then work will be taken up.
As far as Orissu Is concerned, geological
and geophysical work is going on there.
These data come in the monsoon period
when it is not possible to carry on the
drilling work. These data are interpreted.
As soon as this interpretation is over,
wherever it is probable work will start
We can point out that particularly from
this point of view wherever the probab-
lity is more we are likely to start the
operation in a big way. We will start
operation in a big way in Tripura. We
also want to enhance off-shore work. Off-
shore drilling has been carried out in. the
Gulf of Cambav near Aliabet. Oil has
been struck there but it has not been
found commercially acceptable at pre-
sent. So the site is likely to be shifted to
another place where we will have to
construct a platform. All these technical
matters are being examined. We will try
to have other portions built.

At the same time we have also finalised
programme of starting off-shore work in
the Bombay High. We have already
contacted Messrs, Mitsubishi of Japan.
From there we are getting the Jack-up
platform. We have also contactéd an
international company of the U.S.A. for
training our personnel and also for carry-
ing out drilling. To that extent I agree
with Mr. Babubhai Chinai, not with the
basic policy that he enunciated here,
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that if we have to strike oil, then explo-
ration and drilling programmes have to
be commenced in a very big way not
only on land but on off-shore. 1 do not
agree with the way he has pointed out,
the way that Australia has gone. Even
in Australia, I am told, @ rethinking has
started. At a time they invited all the
companies of the world when there was
no possibility of finding oil. Now that
oil has been struck, they are rethinking

[RAJYA SABHA]

whether that was a wise policy to open
up the country for all the companies to
come and start simultancous drilling at
various places.

Sir, many hon’ble Members have said
that there is no oil policy. I would like
to say that there is an oil policy, and
within the framework of that oil policy
we are not inviting all the foreign com-
panies in the manner Australia invited.
Qur policy is to conduct this exploraticn
work on the ownership-based program-
me. Of course, wherever technological
superiority is there, we will have to im-
port technology from outside. If neces-
sary, foreign exchange components may
also have to be imported. We may also
have to import certain ecquipment which
we do not produce. But that apart, Sir,
within the framework of our own policy
we do want to expand the activities on
off-shore areas, not only on the Bombay
High but in other probable areas round-
about the continental shelf which is all
around the country in the sea area. Now
the point as to in what manner we can
expand this activity so that search of oil
could be increased and we can reach a
point where we can move towards a
point of self-sufficiency is receiving our
considerable attention.

Sir, it is possible that when we carry
on this exploration, we may not strike
oil in ten or twenty wells. But if a big
oil deposit is found in one of the off-
shore areas, then all the expenditure that
we have incurred and the efforts we
have made on these infructuous wells, or

T would call them ‘wild-cat wells’, would

be rewarded. Therefore, the function of |
the ONGC has to be judged from this |
point of view. But at the same time, 1 |
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do agree that the work of the ONGC as
far as exploration and the deployment
of rigs and various other functions are
concerned, was not to the satisfaction
of the Ministry. That is why we consi-
dered it necessary that an expert com-
mittee should be appointed and we
found that Mr, K. D. Malaviya, with the
vast experience that he has got with re-
gard to the working of the ONGC and
with regard to oil in this country, would
be a suitable person and we appointed
him the Chairman of the Committee.
There is not a single report anywhere
where it has been indicated that Mr.
Malaviva had anything to do with most
of the things which are now being en-
quired into either by the CBI or by the
Takru Commission. As ‘far as Mr.
Malaviya’s work in the ONGC is con-
cerned, it was very commendable. He
has a depth of knowledge about the sub-
ject and the purpose of appointing this
expert committee is not to go into the
irregularities which are the subject matter
of enquiry by the enquiry commission or
the CBI. I would like to place on the
Table of the House the terms of refer-
ence of the committee which I have men-
tioned in the other House. And the
terms of reference would indicate that it
is cntirely for a different purpose. 1In
the expert body that has been appointed
there will be a geologist, an engineer and
a cost accountant and they will study
whether the structure of the ONGC
should be as it is to-day or its structure
has to be changed. The financial struc-
ture will be gone into to see whether the
ONGC should remain as one company,
one vertical company, or there should be
a break-up of the ONGC into separate
companies for off-shore work and inland
work.
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SHRI A. D. MANI : T would like to
ask the Minister one thing. This point
has been raised informally alsc. While
I agree that this is a matter which should
be gone into by experts, I think it may
be useful if the Minister considers asso-
ciating two Members of Parliament, one
from this House and one from the other
House, with the work of this committee.
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ber .from the other House is there
already.

SHRI A. D. MANI : After all, the
public provides all the funds for the

ONGC. So, he may consider the gues-
tion of allowing a Member of the Rajya
Sabha to be associated with the work of
this committee.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : It is an expert
committee.

SHRI P. C. SETHI : Sir, as far as the
working of the ONGC is concerned, the
Committee on Public Undertakings is
there which represents both the Houses.
This is an expert committee appointed
for a specific purpose. If some hon.
Members take an interest in the affairs
of the ONGC and would like to give
suggestions to this committee or to the
Ministry, they are most welcome to do
it. We would certainly welcome their
suggestions.

Then, Sir, mention has been made here
about the Takru Commission. Mr. Menon
also mentioned about it. As far as the
Takru Commission is concerned, 1
would like to point out that this Com-
mission has nothing to do with the
ONGC. This is a commission appointed
for an enquiry into the Haldia-Barauni
pipeline affair. This pipeline affair is
not concerned with the ONGC. It is a
subject matter of the Indian Oil Corpo-
ration, now a merged company of the
two bodies, the Indian Refineries Limited
and the other body, former Indian Oil
Company. Therefore, the Takru Com-
mission has nothing to do with this.

Now, a point has been raised that the
Ministry is obstructing the proceedings
of the Takru Commission or that the
Ministry is not furnishing the records or
files asked 'for by the Takru Commission.
1 would like once and for all to clarify
that as far as the Ministry is concerned.
it is they who appointed the Takru Com-
mission and it is the desire of the Minis-
try that the Takru Commission should
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go into these details. It is the business
of the Ministry to help the Takru Com-
mission to find out what exactly is the
truth. Therefore, it would not be at any
time desirable that the Ministry should
obstruct the proceedings of the Com-
mission. As far as we are concerned,
whatever files were asked for by the
Takru Commission have been submitted
to them. The question of privilege be-
fore the Takru Commission was raised.
Sir, it is provided in the law, in the Bvi-
dence Act itself, that wherever papers
relating to the Cabinet or some other
secret documents are concerned, privilege
can be claimed. But even when privilege
was raised about certain files or certain
subject matter, all the papers were filed
with the Takra Commission. The Takru
Commission has gone into all these
papers. In more than 90 per cent cases
the Takru Commission has itself allowed
that these are documents which could re-
main as privileged documents and they
would not be taken out. But jn certain
matters they found that they are relevant
to the inquiry and therefore, they could
not allow the privilege, and this was only
in respect of about 8 to 10 per cent
documents. Therefore, it is not correct
to say that the Ministry is trying to
obstruct the preceedings of the Takru
Commission. Whatever files they would
ask for or have been asking for arc be-
ing provided to them. But according to
the Evidence Act or according to the
Government procedure and rules if we
have to claim privilege, we do claim. pri-
vilege and it is up to the Commission to
decide whether the privilege has o be
allowed or not. And as a matter of fact,
they have allowed in 90 per cent cases
that the documents could be claimed as
privileged documents. Even in this
matter we could have preferred to go in
appeal, let we did not do so for this
very reason that we did not want to put
up an image that we are trying to
obstruct the proceedings or delay the
proceedings of the Takru Commission;
we have decided not to go in appeal al-
though the basic subject-matter is a
matter of contention. But at the same
time 1 would like to point out that we
want that this Takru Commission should
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actually start the inquiry and the sooner |

they come to a conclusion the better it

would be because the Cominission was |

1970 and we
1971

appointed in August,
are now coming to August,

and we are still on the periphery .
of the inquiry. As a matter of
fact, the real inquiry has yet to start.

Therefore, it is our earnest desire
this inquiry should go on and should be

that .

completed as early as possible. Whatever |

assistaace we could provide to the Takru
Commission in coming to the fact finding
or some conclusion, we would certainly
be glad to do so.
able Members if there is anything which
they can bring either to my notice or to
the notice of my Ministry, we would
certainly take up that matter.

SHRI CHITTA BASU : Sir, I invite
your attention. As I also mentioned
during the course of my speech, some
Members of Parliament made a repre-
sentation to Parliament giving the names
of certain officers.
the names of those officers here because
it is wot a pleasure for me to mention
their names. Unless they are removed
from the vantage or the strategic posi-
tions they now enjoy in the Ministry, it
will not be possible for the inquiry to be
conducted in a very faithful, compicte

I can assure honour- | obstruction on the part of the Ministry

I do not want to give .

and thorough way., These names are |

here with mc now. Will the honourable
Minister assure the House that in the
interests of a fair inquiry all those officers
would be removed from the responsible
positions which they are now holding ?
Because, it is my allegation that they are
obstructing the passage of the Commis-
sion.

SHRI ARJUN ARORA : Sir, there
are two things appearing in the press.
One of them has been mentioned by Mr.
Chitta Basu and Mr. Prem Manohar,
about dummy files. 1 want the Minister
to explain whether his Ministry maintains
dummy files and whether his Ministry
produced before the Takru Commission
the dummy files. The second thing which
is appearing in the press about this in-
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quiry is on the activities of one Mr.

Arun Roy Choudhuri who is described in
the press as the Director of Indian Qil
Corporation. Will the Minister throw
some light on his activities and his role ?
Is he acting on behalf of the IOC er on
behalf of the Ministry or on his own
behalf ?

SHRI A. D. MANI.
actual position ?

What is the

SHRI P. C. SETHI : With regard to
what Mr. Chitta Basu said I would fike
to point out that this report was made
beforc the Commission that there was

in making files available but that was not
accepted by the Commission. The Com-
mission itself came to the conclusion that
this report is not correct. Similarly, in
regard to the allegation made by some
gentleman and the submission by his
counsel that the Minister was trying (o
obstruct the inquiry and shield the offi-
cers, the Commission has held that there
is no justification 'for attaching any
weight to these allegations. Therefore,
as far as the allegations against the
Ministry or the Ministry’s officers with
regard to obstruction of proceedings of
the Commission and non-furnishing of
documents asked for, are concerned, the
Commission has itself inquired into this
and given its verdict. I would like to
assurc honourable Members that there
are various inquiries being carried out by
the C.B.I. As far as action against the
officers is concerned, unless the responsi-
bility is located by the CBI inquiry, kow
can one take action? In some of the
cases they are coming to conclusive stage
and in some of them they are still carry-
ing on. We have requested them to
complete the inquiry as soon as possible.
I can assure hon. Members that as sgon
as responsibility is located, action would
certainly come and as I have said in the
other House wc will not spare anybody,
whether high or low. As soon as respen-
sibility is located either by the CBI in-
quiry or any other inquiry, we will cer-
tainly take drastic action against the
officers concerned and we will not keep
them in any position. But for that a
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prima facie cuse has to be established 1+ and he is going before the Commission.

against theny.  As tar us the suspension
of Shri Naik s concerned, the Takru
Commission was asked whether there was
any prima facie case against him and it
was on the basis of their recommenda-
tion that he was suspended. As far as
other officers aic concerned, as soon as
we arc able to locate responsibility as a
result of the inquiries that are being con-
ducted. . .

SHRI CHITTA BASU : CBI inquiry ?

SHRI P. C. SETHI : There are various
inquiries like Takru Commission, CBI in-
qurry and so on. [ would like to give
a list of various inquiries in the last part

of my speech. A question has been
raised about seamless pipes. ...
SHRI CHITTA BASU: If prima

jacie cases are established against offi
cers other than Shri Naik, will they

also be covered by Takru Commis-
sior ?
THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : He has men-
tioned it,

SHRI P. C, SETHI : T have explain-
ed that,

With regard to the point raised by
Shri Agjun Arora, I would like to say
that Shri Arun Roy Choudhuri is a
Director of I0C. In what capacity he
has appeared before the Commission, I
have no idea at the moment,

THE VICE-CHAIRMAN (SHRI
AKBAR ALT KHAN) : You will look
intr it

SHRI P. C. SETHI : T will find out.

SHRYI ARJUN ARORA : Let the
House know it. You can make a state-
mert in the Housc.

SHRI P, C. SETHI: This is an
open inquiry, Anyv person can appear
beforc the Commission. Shri Arun
Roy Choudhuri has some knowledge

He can do so even in his individual
capacity.

SHR1 ARJUN ARORA : Here the
Minister is  probably  mis-informed.
Anybody can appear as a witness, But
the press, day after day, describes that
Shri Arup Roy Choudhury is assisting
the Commission as if he is some De-
puty Commissioner, That requires an
explanation, His merely telling me
the truth is not enough. The thing is
being raised in the House. It appeared
in the press too. He will kindly look
into the matter and make a statement,

SHRI P. C. SETHI ; I will look into
it,

Shri Arjun Arora, Shri Panda and a
few others have raised the question of
nationalisation of these companies. 1
have said during the question hour
that as far as the question of nationali-
sation is concerned, it has been under
the consideration of the Ministry since
a long time. It has becn said that Dr.
Triguna Sen had recommended to the
Cabinet nationalisation and the Cabinet
threw out his proposal and it is on that
account that Dr, Triguna Sen is no
more in the Ministry. As far as my
information goes, this is not correct. It
is always the prerogative of the Prime
Minister to have whomsoever she likes
in the Ministry as her colleagues. It is
her prerogative and she has exercised
it. It is not for this reason that the
Minister has been changed. That was
not his proposal either. As far as I
remember, Dr, Triguna Sen had also
said during the question hour that the
question of nationalisation is receiving
the attention of the government. Na-
tionalisation for nationalisation’s sake
would not be a proper thing to do. I
agrec with Shri Mani. As far as natio-
nalisation is concerned, the refinery
agreements are there; the legal aspects
are there: the economic aspects are
therc. As Shri Mani said, the impor-
tant thing is to find alternative source
of crude. [ can assure the hon. Mem-
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bers that the search for other sources
of crude i35 honestly on, We are at 1t
and we are domg our test to find out
wherefrom we can get alternative
source of crude [ shall be grateful
to Shri Subramama Menon if he could
pomt out some of the smaller com-
panies who are prepared to give us
crude at a cheaper i1ate. Sir, as far as
I know, all the ol-producing countries
and all the major oil-producing com-
panies have combined and 1t 18 on
account of this combination that the
prices of crude have gone up, not only
in the Middle East countries, but also
in Nigerta and Libya and many other
countrtes Then, the question of
transportation is also there and the
question of which is the nearest source
of crude to us is also there. All those
things will have to be examined. As
pointed out, Sir, all the questions, the
question of crude nationalisation or, as
has been pointed out by Shri Arjun
Arora, the question of equity partici-
pation, are being examined

Sir, as far as the queston of equity
participation is concerned, various
pros and cons are there As pointed
out, if the management question is not
thrashed out properly, if the question
of getting crude from their own sources
is not settled, 1f that refinery agree-
ment clause is not properly altered and
51% equity is offered—all these things
have various pros and cons and all
those things are being examined and
we are trying to find out  different
sources, alternative sources, of crude
and we are doing our best in that
direction, and it would not be prudent
to announce at this juncturc as to what
the future course will be. But they
are receiving our serious attention in
all aspects and we will try to come to
the conclusion keeping in view the best
possible national interest as far as this
Ministry 1s concerned

Then, Sir, a point has also been
raised with regard to the termination
of the services of some of the persons

[RAJYA SABHA]
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union activities  Sir, 1 would like to
pomt out that this questton of termi-
nation has been raised by so  many
other hon. Members, also. Mr Menon
rarsed 1t, Mr Barbora ramsed it; and
even our friends from the Jan Sangh——
I think it was Mr Prem Manchar—
raised 1t It was said that the trade
union activrties are being curbed blow,
Sir, according 1o Section 12 of the Act,
this Commission 15 authorised to ap-
points its own employees Subject to
the provisions ot Section 15, the Com-
misston may, for the purpose of en-
abling 1t efficiently to perform its func-
tions and exercise its powers, appoint
such members of ecmployees as it may
constder necessary.  Therefore,  Sir.
the Commission, according to the Act,

is the appointing authority. Now, ac-
cording to this, according to the Act
which the Parliament has passed, the
creation of any post the salary or

honorarium of which would be more
than Rs 2250/. would come to the
Ministry. Therefore, as fa as the
posts below Rs. 2250/- are concerned,
these being autonomous bodies created
under the statute of Parhiamert, they
are authorised to appomt these persons
and so, Sir, the person who is the ap-
pointing aathority 1s also the discharg-
ing authortty and

SHRI PREM MANOHAR : All on
flimsv grounds, It has been proved by
the Courts that he should be appoint-
ed again,

SHRI P. C. SETHI: 1 would come
to that

Sir, as far as the merits of the case
are concerned, if the Ministry be-
comes the appellate authority, then,
there are 22,000 employees of the
ONGC and in the steel factones there
are more than 2 lakh of employees
there and the Ministry cannot become
the appellate authority. There are the

Industrial Disputes Courts; there are
the wvarious tribunals; there are
various Labour Courts. And, there
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are methods of adjudication and there
are methods of conciliation and the
matter can go to the Labour Court or
to an Industrial Disputes Court, They
are all there.  But, Sir, whenever any
such thing comes to the Ministry, not
only during my time, but otherwisc
also—most of the dismissals are of old
times—many Ministers concerned here
in this Ministry have examined these
cases, They examined these cases on
merits and they have come to the con-
clusion that this is a case where the
Ministry should not interfere. There-
fore, it becomes very difficult, when a
new Minister comes, if a dismissed
employee of ‘67 again approaches the
Minister and again approaches the hon.
Members of Parliameat and again the

same question is raised. It becomes
very difficult,
As far as Mr., Varghese is concern-

ed, I would like to point out that Mr.
Varghese went to the High Court in
one matter and the UP Government
went to the High Court in  another
matter and in one case the High Court
decision was in his favour, but in the
other case, the sentencc which the
lower Court passed was upheld, Now
one part of the story is told that the
High Court has absolved him and the
other is that he is not absolved, There-
fore, it is made to appear as if the
High Court has also given a favourable
verdict but the other side of the case is
not being considered. Therefore, I
would request the hon. Members that
certainly they should look into the
cases of injustice, wherever they are
whether they are autonomous bodies or
whether they are other Government
employees. But at the same time we
should allow thesc organizations to
fuaction in a manner where their auto-
romy is not disturbed. But, certainly.
if somc more light is thrown, if some
more positive facts are brought to our
notice, I am prepared to look into
these even on merits, although I don’t
think it would be a desirable procedure
to adopt. But since so many hon.
Members have raised this point, I
am prepared to look into this matter
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provided any new light is thrown or
any more positive facts are given.

Now, Sir, Subramania Menon has
raised the question af drugs and their
prices. As far as drugs and their
prices are concerned, I would only like
to point out that my distinguished pre-
decessor, Dr. Triguna Sen, did a lot of
effort in this matter, and in spite of
various difficuities that her had to face
from the various foreign companies
and other producers, the fact remains
that ultimately in most of the cases he
has succeeded. And it is on account
of the Price Control Order that today
on the total production of about Rs.
225 crores of medicines in our country,
about Rs. 20 crores’ benefit has accrued
to the consumcrs. It is true, Sir, that
in certain cases of drugs, the prices
gone up. It is also true, as Mr. Mani
has pointed out, that certain drugs
have disappeared from the market. We
have already requested the various
Drug Controllers and State Govern-
ments to give us the correct picture so
that whatever action we can take in
consultation with the Health Ministry
and the Drug Controllers can be taken
in this matter. We want to enforce the
Price Control Order which has been
promulgated and to see that that Order
is not flouted and then the producers or
sellers do not take an undue advantage
out of this

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Dr. Triguna
Sen has really done good work,

SHRI P. C. SETHI : Thank you, Sir.

Then, Sir. Mr. Mani has suggested
the setting up of Consumer advisory
councils at the State and Central levels.
It is a matter for examination, The
Health Ministry may also be a party
to it, and therefore we will have to
examine this suggestion. It is a good
suggestion. [ agree that it is a good
suggestion. But this will have to be
examined in consultation with the
Health Ministry., And after consulting
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them if we come to the conclusion that
such advisory councils at the State
level and the Central level could be
set up, we will certainly try to move in
that direction ...

SHRI K. P. SUBRAMANIA MEN-

ON: What about the prohibited
drugs ?
SHRI P. C. SETHI: Then, Mr.

Sgbramania Menon has quoted long
quotations from one of the publications,
as far as the drug industrv is concern-
ed. That was a publication of some
time ago. But as far as the present
position is concerned, I would like to
point out for his benefit that we are ...

SHRI K. P. SUBRAMANIA MEN-
ON : It is from the United States

SHRI P. C. SETHI: 1 know. But
it may be true at that time; it may not
be true now, Tto quote one example,
as far as the import of Tetracyclin is
concerned he has quoted a fabulous
figure of one thousand dollars per kg.
But, Sir, I see from my record that the
STC is importing Tetracyclin at about
Rs, 335 per kg, (landed cost). There-
fore, 1 find a vast difference between

the figures he has got and what are
available now in the case of bulk
Drugs. Mark-up is allowed on each

formulation anything from 50 to 150.
There is a fixed formula on the basis
of which the ex-factory cost of a product,
including the cost of raw materials,
packing material etc. is calculated and
for cvery price increase or revision the
manufacturers have to come to the
Ministry. The Ministry has set up a
Price Review Board which goes into
the applications received from the
manufacturers and after a thorough
examination, prices are fixed; if there
is any lacuna in the procedure current-
ly being followed, I would be certainly
glad if the Members give me informa-
tion, We would certainly look into
them,
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v So I would not like to tahe more
time of the Members 1| would Bke
only to powmnt out mn the last that s0
many enquirics are coing on at present.
Based on Public Undertaking Commit-
tee’s 66th Report a one-man Commis-
sion headed by Justice J. N. Takru,
retired Judge ot Ailahabad High Couit
was appointed on Z5th August 1970.
The procedure of hearing was decided
by the Commission with the parties in
March 1971 and the hcaring has com
menced. A Commission was appoint-
ed to enquirc into the causes of water
pollution of Ganges river in  March
1968. The report has come and the
necessary enquiry against the officers
named in the report has been initiated
There is a CBI enquiry into the pur-
chases of Nazira FEstate and Lakwa
Tea Estate. The cnquiry has advanced
very considerably and is likely to be
completed soon. Two CBI enquiries

against Shrimati Leela Menon  wers
instituted. Both thesc enquiries arc
almost complete. We have just receiv-

cd the report and the action will be

taken in the light of the report,

The CBI enquiry mto the import by
ONGC of easing pipes and secamless
pipes was there. The case was regis
tered in January 1971 and field en-
quiries are in progress.

So I would only like to point out &
Members that as soon as we recegve
an enquiry report and responsibility i
tocated, whether he is a high officer or
4 low officer or anybody else, we would
certainly tuke action. In the last, |
would like to say that after all Ministers
head the Ministry as political heads. The
entire work of the Ministry has to be
carried out by the Civil servant and
wherever there are defecis, wherever
there are cases of corruption they have
certainly to be looked into and strict
action has to be taken but if we decry
the entire Civil Setvice as bureaucrats
not dedicated to thc work, then the en-
tire work of the Ministry or of the pub-
lic sector organisaticns will not proceed
. forther. They wouid hesitate to take
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decisions and it 1s :mperative that in |
the industrial undcitakings which arc
doing a lot of sucn nature of work;
particularly thc ONGC where they have
to take up a lot of cxploratory wors
which may prove Lo be {ruitful or
which may not be (ruitful, it will be
very difficult for any officer to take a
decision on the spot. Therefore, I am
really thaokful to the Members who
have said a good w-id of cheer for the
ONGC and for officers who have donc
good work but at the same time I
would like to reques! the Members that
ihe entire work has to be studied and
examined from this point of view.
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With these words I thank you for
having allowed me this time and I
thank the Members and as I have said.

I would certainly Tnok into all the
points raised by tbem,

THE VICE-CHAIRMAN (SHR!
AKBAR ALI KHAN) : The Hous>
stands adjourned till 11 AM. tomor-

TOW,

The House then adjourned
at fifty-nine minutes past six
of the clock till  eleven of
the clock cn Wednesday, the
21st Tuly, (971,



